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COUNCIL OF STATE
Wednesday, 29th March 1944

The Council met in the Council Chamber of the C_ouncil House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN ‘
The Honourable Mr. Charles William Ayers (Nominated Official).

Tui: Honourasre THE PRESIDENT : His Excellency the Governor General
has been pleased to cancel the allotment of Thursday the 20th March, 1944, for
the discussion of non-official business and to allot in lieu thereof Thursday the
6th April, 1944, for the discussion of non-official business.

QUESTIONS AND ANSWERS
. TREATMENT OF MRS. GANDHI.

223. THE HONOURABLE Ral BamapUR Lara RAMSARAN DAS: Will Gov-
ernment state :

(@) Whether Mahatma Gandhi asked Government to perinit the eminen
Ayurvedic Physician Pandit Shiv Sharma to take up the treatment of Mrs. Gandhi

go, on what date ? N

(b) How many days after. the requisition was Pandit Shiv Sharma allowed to
contact the patient ?

Ture HonourasLe MR, E..CONRAN-SMITH: (a) The first definite request
for Pandit Sharma’s services was made to the Government of India on February
9th and was granted on February 10th. )

(b) I understand that Dr. Sharma paid his first visit a day or two_later.

Trr HoNourasLe Mr. G. S. MOTILAL: When were the services of this
physician made available by *Government?

Tuv. HoNovraBLE MR. E. CONRAN-SMITH: The Honourable Member's
quéstion is not very clear. It was not a matter of Government msking his
services available. Government was asked to agree to this physician attending
on Mrs. Gandhi; the request came on February 9th and the answer agreeing was
sent by telegram on February 10th. *

APPOINTMENT OF MR. YouNG A8 CoAL COMMISSIONER. .

224. TeE HoNOURABLE Raya YUVERAJ DUTTA SINGH : (a) Will Govern-
ment state whether one Mr. Young has been appointed Coal Commisgioner of the
Government of India % . .

(b) Isit & faot that Mr. Young, isa retired railway official ? Ifso, (¢) what
is the amount of pension which he is receiving, or (st) has he been given any lump
sum on retirement ? If so, how much ; and under what authority or rules ?

(c) What are his present pay and emolumerits ? Does he get any allowance
over and above his pay ? If so, was the sanction of the Standing Finance Committee
obtained beforehand, or subsequently ? If not, why not? .

" (d) Was there no other person available, Indian or European, to fill this post?
Tue HonNourabrLE Sik SATYENDRA NATH ROY: (a) Yes. )
(b) Mr. Young was a member of the State Railways Imperial Engineerin

Service from 1908 until 1918 when he resigned. He did not qualify for a
pension and no information is available in the Railway Board’s office of any
gratuity having been paid to him.

(¢) Mr. Young’'s pay is £5,000 per annum. He is not entitled to any
allowance except travelling allowance which will be regulated under the Funda-
mental and Supplementary Rules and an initial outfit allowance of £75. The
pay of this Officer being chargeable to the head 64—Miscellaneous Expenditure
cormected with the war, no reference to the Standing Finance Committec was
considered necessary.

(d) No, Sir.

Questions in the name of the Hon. Raja Yuveraj Dutta Singh wero asked by the Hon. Rai
Bahadur Sri Narain Mahtha. . )
(511) A
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Tue HoNouraBLE MR, HOSSAIN IMAM: Does it mean that it is a non-
voted item?

Tur HonouraBLg Sk SATYENDRA NATH ROY: I think that is the
position.

Tue HonouraBLe MR. P. N. SAPRU: Is the post of Coal Commissioner &
newly created post, or did ‘it exist before?

Tue HonourRABLE 81 SATYENDRA NATH ROY: It is a newly created®
post.

Tuc HonouraBLE ME. P. N. SAPRU: Then, even in the case of newly
created posts, is the sanction of the Standing Finance Committee not necessary?

Tee HoNouraBLE SiR SATYENDRA NATH ROY: As I have stated in my
snswer. when the pay of the officer is charged to the head 64—Miscellaneous
Expenditure connected with the war, it is not taken before the Standing Finance
~ommittee.

Tuz HonoURABLE Panpir HIRDAY NATH KUNZRU: Is it customary or
not to inform the Standing Finance Committee when expenditure is increased ?

(No reply.)

Taz HoNourasLe MR, HOSSAIN IMAM: May we know under what Depart-
ment this officer is working?

Tar. HonouraBLe Sie SATYENDRA NATH ROY: Under the administra-
tive control of the War Transport Department. !

Tae HoNouraprLe Sik SHANTIDAS ASKURAN: Has any improvement
been made in the coal position after he joined ?

Tue Honourasre SR SATYENDRA NATH ROY: He has made several
proposals for improvement, but there has not been time enough yet to give
effect to them.

Tue HoNourasLe Mr. HOSSAIN IMAM: Was he serving under any Rail-
wuy in England, and what was the pay which he was drawing there? -

Tue HoNourasLe S SATYENDRA NATH ROY: As far as I am aware,
he was not serving under any Railway in England. On a previous occasion,
In answer to a question I gave full details of his past experience.

Tne HonourasLe Me. V. V. KALIKAR: Did Government make any effort
to find a suitable Indian to fill this post?

Tag HoNourRABLE SR SATYENDRA NATH ROY: I think that also was
snswered sqme days ago in this House.

Tak sHoNounasLe Me. P. N, SAPRU: Had Mr. Young any experience of
the work of coal distribution? _ s

Tue Honourasre Sik SATYENDRA NATH ROY: Yes, Sir. I explained,
in reply to a question of Raja Yuveraj Dutta Singh some days ago, what his
previous experience was. I stated that he was General Manager of the Kailan
Coal Company for several years.

UNRRA.

225. TaE HonNouraBLE Raja YUVERAJ DUTTA SINGH: (a) Has the
attention of Government been drawn to the reply of Mr. Butler in the House of
Commons, about the 17th February, who, speaking for the Seoretary of State,
Mr. Amery, stated that “ no representations have been made for the inolusion of
India in the operation of the UNRRA”?

(b) Why was no representation made by Government for the inclusion of India
fn the operation of the UNRRA ¢

Tar. HonouraBLE Mr. N. R. PILLAI: (a¢) Government have seen a Press
report to this effect.

(b) The matter cannot be dealt with adequatelv within the compasg of »
reply to a question, snd I shall make a full statement when the UNRRA
Agreenient is submitted to this House for approval. -

Tae HonNouraBLE Mr. HOSSAIN IMAM: When will that be?

1ur. HoxouraBLR MR. N. R. PILLAI: Later in the present session.
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RAISING OF THE STATUS OF THE OUpH CHIEF COURT, LUCKNOW. »

296. TeE HoNoURABLE Rasa YUVERAJ DUTTA SINGH: Do Government

propose to raise the status of the Oudh Chief Court, Lucknow, to that of a High
Court, failing this, to amalgamate it with the Allahabad High (Court ?

Tae HoNovraBLr S;iR MAHOMED USMAN: The Government are not aware
of any such proposul. The matter is however one which is not the concern of

the Governor General in Council.
APPOINTMENT OF AN INDIAN AGENT TO THE GOVERNMENT OF BURMA.

227. Tax HoNouraBLE Rasa YUVERAJ DUT!'A SINGH : Do Governmen t
propose to appoint a suitable Indian Agent to the Burma Government, who,
among his other duties, will collect data regarding Indian exiles, and take steps to
secure for them just rights in Burma, and safeguard their interests ?

Tug HonourasLE Mr. R. N. BANERJEE: The question of appointing such

a person is under active consideration.

APPOINTMENT OF FOREIGN REFUGEE DOOTORS IN BrITISH MILITARY HOSPITALS.
298 THE HONOURABLE Ral BAHADUR LaLa RAMSARAN DAS: Will Gov-

ernment state :

(@) Whether it is & fact that some foreign refugee doctors have been employed
by the Government as civil medical practitioners in British Military Hospitals, and
given pay ranging from Rs. 650 to Rs. 1,025, military rank and uniform of R.A.M.
C. officers, while Indian doctors employed as civil medical practitioners are given pay
ranging from Rs. 250 to Rs. 350, without any military rank or uniform? If so, why?
g (b) Is it a fact also that the Indian doctors who have joined the I. A. M. C. for
service in India only, draw Rs. 300 to Rs. 350 ? If so, why ¢

His ExceLLency THE COMMANDER-IN-CHIEF : (a) A few foreign doctors
were, following the outbreak of war, employed as civilians in full Royal Army
Medical Corps duties in India on the pay and allowances admissible to officers
of that Corps, up to the rank of Captain. These gentlemen were highly quali-
fied and experienced doctors who could not be commissioned into the .Royal
Army Medical Corps, but whose services it was desirable to make use of. Their
engagement was purely temporary and they were not given any military rank
or uniform, nor the benefit of pensions or gratuities. I may add that their rec-
ruitment was suspended in 1942.

As regards Indian doctors, medical, graduates who, whether on grounds of
ace or physical disability, are debarred from taking commissions in the Indian
Medical Service, are appointed as civiliah medical practitioners for work in the
particular military station or District of their choice, and they are allowed pri-
vatc practice. They are paid in the scales of Rs. 250-25-400 and Rs. 850-25-500
per mensem for station and District liability, respectively. The practitioners
are not subject to military law and, therefore, are not granted military rank, nor
allowed to wear uniform. ' )

(b) Medical graduates who joined the Indian Medical Service for service
within Indian limits receive pay of Rs. 300 to Rs. 550 per mensem. This clasg
of rl(_\cruitment was suspended in December, 1943. :

Licentiates recruited to the Indian Army Medical Corps for ice withi
Indian limits draw rates pf pay -from Rs. 2587 up to Rs. 55r(‘)) per ms:l::;:. within

Both graduates and licentiates get military rank and wear uniforms as they
are commissioned officers.

GRATUTTIES DRAWN BY BRITISH AND INDIAN IL.M.8. N

229. TeE HONOURABLE RaT BAHADUR Lara "AMSARAN ?‘)Ag ?rogssh it a
fact that British I. M. 8. officers used to draw about Rs. 13,500 (€1,000) gratuity at
the ?nd of 6 years’ service an1 about Rs. 33,500 (£2,500) at the e'nd of 12 years®
service before the war ; while Indian offi~ers who joined the I. M. 8. during the war
are given about Rs. 4,000 at the end of six years and Rs. 8,000 at the end of 12
Years’ servfoe, t.e., 1/3 to 1/4 of the amount reosived by thair British oolleaguas f

(b) Tait a faot that with regard to the grant of gratuities and other privileges the

.

British officers were taken in perm nent servioe with option to retire at the end of 6
Ad
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and 12 years service, while Indian officers were taken in temporary or short
service ¥ If so, why 1 '

His Excenrexcy tHe COMMANDER-N-CHIEF : (a) The Hon'ble Member
is correct as regards gratuities admissible to British regular Indian Medical
Service officers. The comparable gratuities for Indian regular Indian Medical

- Service officers arc Rs. 11,500 and Rs. 27,500.

Since the outbreak of war all commissions in the Indian Medieal Service have
becn temporary and the gratuities admissible are the same both for British and
for Indian ofticers. These gratuities vary with length of service and the ante-
date granted, and would reach in the case of officers with the maxiinum ante-
date (G years) the sum of Rs. 8,000 after 6 years’ service.

¢{b) The reason why the short service commission system could not be applied
to British as well as to Indian entrants is that the former require time to learr
the language und customs of the country, and it would be unreasonable as welb
as uneconomical to employ them on short-term contracts. All short term
officers who applied and were considered suitable have, in. fact, been givenr
permanent cofnmissions. It inay be added that Short Service Officers granted
permunent commissions also have the option of retiring after 6 or 12 years’
service with a gratuity.
NumBer oF Brrrisu OFFICERs IN THE I. M. S. HoLpING EMERGENCY COMMISSIONS.

230. THE HoNOURABLE Ra1 BAFADUR LaLA RAMSARAN DAS: Will Govern-
ment state the number of British officers who have accepted service in the I. M. S.

on the present terms and conditions of the emergency ccmmission ranted to alb
Indian doctors ?

Hi: ExceLLeExcy THE COMMANDER-IN-CHIEF : 224.
NumMBER oF INDIAN OFFICERS IN THE I. A. M. C.

231. TEE HoNOURABLE RA1 BAHADUR Lara RAMSARAN DAS: Isit a fact
that the required number of Indian doctors is not forthcoming for recruitment to the
1. A. M. ©. and that the Indian Medical Association and the great majority of the
independent medical profession have stated that the reason for this is that the
terms and conditions of service are not attractive? If so, are Govern ent pre-
pared to offer attractive terms and conditions of service in the emergency com-
mission to Indian doctors who wish to join the army?

His ExceLLency ToE COMMANDER-IN-CHIEF: 1t is a fact that the num-
ber qof Indian doctors recruited still fulls short of the actunl requirements, but
apparently not for the reason suggested by the Honourable Member since there
have heen no representations from the Indian Medical Association or any other
body about the unattractiveness of the term» and conditions of service in the
Indian Army Medical Corps. On the contrary the terms of service which were
published a year ago are considered liberal and the All-India Medical Licentiates
Association at jts meeting in Bombay on the 12th March, 1944 passed unanimous-
ly a resolution appealing to Medical Licentiates to join the Indian Army Medical
Corps in increasing numbers.

The latter part of the question does not therefore arise.

LicETING OF RAILWAY COACHES.

232. THE HoNOURABLE RAI BAHADUR Lara RAMSARAN DAS: Will Govern-
ment state whether in view of the increase in railway fares, Government are prepared
to restore lighting of railway coaches ?

Tur HoxouraBrLe Sik SATYENDRA NATH ROY: Government is already
making every effort to give improved lighting in Railway carriages. The system-
atic thefts which are taking place in spite of every effort to prevent them has
resulted in losses of bulbs at a rate which Railways have found it impossible to
make good. There are large orders for bulbs in process of supply and in addi-
tion to speeding up production from indigenous sources, special action has been
taken to supplement indigenous deliveries by imports.

Goverment hope that there will be an improvement in the position during the
coming months. v ‘
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Tug HoxousaBLs Mr. HOSSAIN IMAM: ls the Railway, in sp:te of this
income, unsble to pay the expenses of buying new bulbs?

Trae HoNouraBLE SiE SATYENDRA NATH ROY: It is not a question of
income at all, as the Honourable Member would have realised if he had listened
{0 my answer.

Tue HoNouraBLE Mr, A. Z. M. REZAI KARIM: Is the Honourable
Member aware what class of people are comnitting thefts of bulbs? Are they
muilitary personnel?

Tue HonoumaBLe Sz SATYENDRA NATH ROY: 1 must have notice of
that question. 1 have no information.

Tie HoNouraBLE MR. P. N. SAPRU: Were thefts used to be common in
first and second class carriages before the expansion of the Army?

Tur HoxourasLe St SATYENDRA NATH ROY: I believe in pre-war
times thefts did occur but not on the scale they have occurred in recent months.

Tae HovourabLe Me. P. N. BAPRU: Would it be wrong to infer that the
increase in the Army has resulted in thefts increasing?

Tae HoNourrBLE THE PRESIDENT: You can infer anvthmg you like but
that is not a fit question to put.

PAYS AND ALLOWANCES, ETC., ADMISSIBLE TO INDIAN MILITARY PERSONNEL,

233. THE HONOURABLE RAI BAHADUR Lara RAMSARAN DAS: Will Gov-
ernment lay before the House a statement showing—

(@) The pays, allowances, and other facilities admissible to the Indian Mili-
tary personnel eombatants and non-combatants and also the pays, allowances
and other facilities enjoyed by the British and other non-Indian personnel of His
Majesty’s armed forces in India (¢) when servmg in India and (¢¢) when on
active service ex-India ;

(b) The pays, allowances and other facilities enjoyed by the personnel of the
British, Colonial and Dominions troops when on active service in the various
$heatres of war and also the pays, allowances and other facilities granted to
the Indian officers and soldiers serving in the same theatres of war and under like
oonditions ?

His ExcerieNcy THE COMMANDER-IN-CHIEF : (a) I am cqllecting the in-
formation und will lay it on the table in due course.

(b) The information asked for, except in so far as it falls under (a), is not
readily available and the time and labour involved in collecting it from the
wvarious Dominions and Colonies would not be justifiable in p_resept clrcum-
stances.

Tug HoxovrasLe Panorr HTIRDAY NATH KUNZRU: Did Hxs Excellency
the Communder-m-Chief say that information relating to the pay, allowances
and other faci'ities enjoved by the British and other non-Indiun personnel of
His Majestv’s armed forces in India could not be collected?

His ExteLteEsey THE COMMANDER-IN-CHIEYF: The question. as it
satands, reads: —

‘‘The pays, allowances, and other facilities qdnnssnble to the Indian Military
personnel combatants and non-combatants and also the pays, allowances and
other facilities enjoyed by the MBritish and other non-Indian personnel of His
Majesty’s armed foroeq in India (i) when serving in India and (ii) when on nctive
service ex-India.’

That is the first part of the question. It is a complicated matter to collect
that information but T wil! collect it as soon as T can and lay it on the tnble

'Ex'rnm' oF REVISION OF SCALES OF PAY AND ALLOWANCES TN THE BRITISH
ARMY AND INDIAN ARMY.

234. Tae HoXouraBLE Ra1 BaHADUR Lara RAMSARAN DAS: Will Gov-
ernment lay a statement on the table showing the extent of the revision of the scales
of pays and allowances of and the grant of fresh allowances to the personnel of
Britain’s fighting forces, sanctioned by His Majesty’s Government since the outbreak
of the Great War of 1914-18, and also the extent of the revision of the scales of pays
and allowances of—

(¢) the Tndian personnel. and
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(i) the non-Indian personnel of His Majesty’s armed forees in India,
sanctioned by the Government of India during the same period {

His Exceiiency toe COMMANDER-IN-CHIEF: The infarmation required
is not readily available and its collection would involve an immense amount of
gime and labour, which could ill be afforded at present. If, however, my
#Honourable Friend requires information on any specific point, I shall be glad
to obtain it for him.

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
. Tee HonourasLe THE PRESIDENT : I have got to deliver a message from:

His Excellency the Governor General. It runs as follows:—

“Whereas the Legislative Assembly has by its vote of the 28th March, 1944, refused
leave to introduce a Bill entitled a Bill to give eflect to the financial proposals of the
Central Government for the year beginning on the lst day of April, 1944; .

Now, therefore, I Archibald Percival, Viscount Wavell, in pursuance of theé provisions
of sub-section (I) of section 67B of the Government of India, Act, as set out in the Ninth
Schedule to the Government of India Act, 1935, do hereby certify that the said-Bill is
essential for the interests or British India.

. WAVELL,
Viecroy ond Governor General.
New Drvnr;
Tne 29th March, 1944.”

I have another message also from His Excellency, which reads as follows:—

‘‘In pursuance of the provisions of sub-section (I) of section 67B of the Government of
India Act, as set out in the Ninth Schedule to the Government of India, Act, 1835, I,
Archibald Percival, Viscount Wavell, do recommend to the Council of State that it do pass
the Bill to give effect to the financial proposals of the Central Government for the year
beginning on the 1st day of April, 1944, in the form hereto amexed. WAVELL

Vieeroy and Governor General.
New DrrHI;
The 29th March, 1944.”

INDIAN FINANCE BILL, 1944.

SECRETARY or TrRe COUNCIL: Sir, In pursuance of section 67B of the
Qovernment of India, Act, as set out in the Ninth Schedu'e to the Govern-
ment of India Act, 1935, I lay on the table a copy of the Bill to give effect to
the financial proposals of the Central Government for the year beginning on
the first day of April, 1944, which the Legislative Assembly has failed to pass
in the, forth recommended by the Governor General and which has been certi-
fied under the provisions of the same section by the Governor General as
essential for the interests of British India.

DEATH OF MALIK SIR UMAR HAYAT KHAN TIWANA.

Tre HonxouraBLe THE PRESIDENT: Honourable Members, I am very
sorry to announce to you the death of one of our old colleagues, Ma.ik Sir
Umar Hayat Khan Tiwana,. K.C.LE. He was a member of our Council for
many years. Long before the Act ot 1919, was ushered in he was also a
member for several years of the old Imperial Legislative Council of India.
In the first Council of State he came as an elected member and remained here
for a long time. In the second Council of State he was a nominated member
end served this Council for many years. He was a well known and dis-
tinguished member of this House. He was A.D.C. to His Majesty the King
Emperor. He was also a member of the Secretary of State’s Council for many
years and he also did yery good work there. Throughout the last war he
was fighting in France and Mesopotamia. He was a distinguished soldier and &
distinguished patriot. I shall convey, if you permit me, our condolences to
hie distinguished son, the Premier of the Punjab.

Tre HoNouraBLE Rar BaHADUR Lara RAM SARAN DAS (Punjab: Non-
Muhammadan): Sir, may I endorse what has fallen from your lips? I had the
pleasure and privilege of knowing the late Major General Sahib for a long time.
We were class fellows. and came into -contact with each other often. He was
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a great personality and a gallant soldier. We all mourn his loss and we wish
that our condolence should be conveyed to his wotthy son Colonel Malik
- Khizer Hayat Khan, Tiwana and the family.

Tae HoNouraBLE MrR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan):
On beha!f of the Muslim League Party I wish to associate myself with the
expresssion of condolence which you have made. We all mourn his death.

Tae HoNouraBLE SiR MAHOMED USMAN (Leader of the House): Sir, I beg
to associate myself with what you have sa’d. Sir Umar Hayat Khan was u
great patriot and has rendered distinguished services to the country. We are
all very grateful to him. By his death the country has lost a great patriot.

THE HoNoURABLE Lt.-Con. SiR HISSAMUDDIN Bamapur (Nominated Non-
Official): Sir, I also associate myself with the expression of condolence.

Tre HoNourasre MR. R. H. PARKER (Bombay Chamber of Commerce):
We also wish to associate ourselves with this expression of condolence.

Tae HonouraBLE Rasa CHARANJIT SINGH (Nominated Non-Official):
Rir, 1 also associate myself with what you have said.

Tae HovouraBLe Nawaszapa KHURSHID AT.I KHAN (Nominated Non-
Official): Sir, T also associate myself with the expression of condolence.

Tae HoNouvraBLE Sik JOGENDRA SINGH (Education, Health and Lands
Member): I desire also to associate myself with what you have 'said. I
knew him for long years and I enjoyed his friendship all these years. His
death is a great loss to India and to the Puniab.

Trr HonourabrLe Mr. G. S. MOTIT.AT. (Bombav: Non-Muhammadan):
8ir. T also wish to associnfe myself with the expression of sorrow which has
fallen from vou.

INDIAN FINANCE BILL, 1944.

Tee HoNouraBLE THE PRESIDENT: Honourable Members, we will now
proceed with the legislative business of today. But before we do so, there are
some new members in this House and it is necessary for me to tell them some-
thing regarding our procedure in this House. As Honourable Members know,
on the Finance Bill they are entitled to attack the Government to their heart’s
_content or defend the Government to their heart’s content. It has been ruled
by my predecessors several times and confirmed by me reported rulings several
times in this House that I am always prepared to allow the widest latitude to
Honourable Members to speak on the financial policy of the Governntent of India.
TLey are fully entitled to speak on the provisions of the Bill. But apart from
that, they can speak on the financial policy as much as possible, avoiding as far
as possible foreign and extraneous subjects wh'ch have nothing whatsoever o
do with the Bill or the financial policy of the Government of India. This is
the convention, well-established practice, of this }ouse and I request Honour-
able Members to maintain that practice. We shall now progeed with the dis-
cuss'on of the Bill. I may inform Honourabld Members that there is no time
limit for speeches on this motion.

Tae HoNouraBLE Panpir HiRDAY NATH KUNZRU (United Provinces
Northern: Non-Muhanmadan): Mr. President, may I seek for a little enlight-
enment with regard to the pronouncement that you have just made? In past
years we have enjoyed the fullest latitude in regard to the subjects chosen by
us for discussion in connection with the Finance Bill. Is the old practice to
be restricted in any way or are we to have as much freedom as we enjoyed in
the past in this matter?

Tug HonourasLe THE PRESIDENT: Honourable Members are fully aware
that I have not interfered with the freedom of Honourable Members in speak-
ing on the Finance Bill: I have often brought to the notice of this House the
matters on which they can speak in connection with this Bill. As the Honour-
able Member has put this question to me, I may say that sometimes some
Honourable Members desire my instructions and despite my instructions not
%o proceed, .they have taken up time in the past. As there are new members,
T have brought this matter again to the notice of this Council and I will give
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them the widest latitude proviled they do not speak on subjects which are
entirely toreign to the Bill belore us just ws they did ut the time that the
Budget was discussed. Those subjects we have fully discussed. Honourable
Members can afford to be brief if they wunt to but it they tuke up u long time
on the Bill it would be wy duty to interfere to maintain the convention and
esta.bhshed practice.

Tur HoNouraBLe Paxpir HIRDAY NATH KUNZRU: May 1 put a’specific
question to you Sir, in order thut the position may be made more cleur that
it is?

Tae HoxovrABLE THE PRESIDENT: I could not muke it 1more clear.

Tue HoNouraBLE Paxpir HIRDAY NATH KUNZRU: Sir, 1 put a specifie
question before you what would be our position in respect of the matter to
which 1 am going to refer? In the past when discussing the Finance Bill we
liave referred to constitutional questions and questions connected with the
character of the present Government. I hope that you will allow us the fullest
liberty to refer tu these important topics even in connection with the present
Bill. If that is so Sir, then we are satisfied that there is no alteration in the
present practice.

Tue HoNoURABLE THE PRESIDENT: I did not say at ul. that 1 would, not
aliow you to speak on constitutional questions. It is your right—it is your
birth-right—in this House to speak on these questions and 1 could not possibly
prevent Honourable Mewmbers from speaking on those questions but 1 said to
you—and 1 make it again clear—that I object to the practice of discussing all
matters entirely foreign and extraneous, which have nothing to do with the
Finance Bill, and on which some Members e.sewhere did speak at considerable
length, a practice which is against the convention established both by rulings
and practice in this House, and I will object to it.

THE Hovoumnm Mr. P. N SAPRU: What are those extraneous matters,
8ir?

THE HOVOLIM,BLE THE PRESIDENT: I w1ll tell you when the time coines.

Tae HoNouraBLe MR. C. E. JONES (Finance Secretary): Sir, I move
that—

“The Bill to give effect to the financial proposals of the Central Government for the
year beginning on the lst day of Aprll 1944, in the form recommended by the Governor
General, be taken into consideration.’

I do not propose at this stage, Sir, nor do I think the House would desire
me, to enter into any lengthy explanation of the Bill. The financial proposals
of the Government, and I think the Bill in the form in which it was introduced
in the Legislative Assembly, are well known to Honourable Members and if
1 were to undertake an explanation of those proposals I would merely encroach
unduly on the time avaiiable to Honourable Members for discussion of this
Motion. The Bill in its recommended form, however, differs in one or two
respects from the Bill in the form in which it was introduced in the other
House and I think it is due to this House that I should briefly explain in what
respects the Bill in its recommended form differs from’ the Bill in its original
form, the reasons for those variations and the effect of those variatipns.

The first of the changes, which relates to the compulsory depos1t to be
made in connection with the Excess Profits Tax, will be found in sub-clause
(@) of sub-section (3) of section 8 of the Bill. The original Bill, Sir, required
the compulsory deposit of nineteen-sixtyfourths in the case of all assessees
liable to Excess Profits Tax. The limit of the compulsory deposit was raised
from one-fifth of the amount of Excess Profits Tax to nineteen-sixtvfourths
in order to immobilize the entire excess profits which would be left after
payvment of the Excess Profits Tax and income-tax and supertax on such profits.
The fraction of ninteen-sixtyfourths represented exactlv the balance that
would be left in the case of a company after payment of the Excess Profits
Tax and of income-tax and supertax op the balance of the excess profits. Tt
was. however, noticed that in the case of persons, other than companies, who
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are liable to supertax at slab rates the umount of the excess profits left after
jpuyment of tuxes on the excess profits was in cases where thé combmed rate
of income-tux and supertax applicable exceeded 0} unnas less than this fraction
ol nineteen-sixtyfourths, and might in the case of certain higher incomes be
wery small indeed. The change now mude secures that in the case of a person
.cther thun a compuny, the compulsory deposit is to be seventeen-sixtyfourths;
and it lhus further been provided that if on ussessment it is found that the
income-tux und supertax payable by a person on the balance of excess profits
exceeds fifteen-sixtyfourths, the deposit wili be correspondingly reduced so
that the compulsory deposit and the income-tax and supertax payablé on the
«oxcess profits do not exceed the balance of the excess profits left after pay-
‘ment of Excess Profits Tax of 66% per cent. This variation was made in res-
ponse to requests put forward in the general discussion. I should add, S8ir,
ihat there is a consequential change from nineteen-sixtyfourths to seventeen-
sixtyfourths in the provision regarding compulsory deposits payable in connec-
tion with the provisional E.P.T. assessment by persons other than companies.
“This will be found in sub-clause (b) of sub-section (3) of section 8. That change
is merely consequential. .

The second change in the Bill, which is in respect of the rebate of -one
anna in supertax admissib'e to companies, will be found in section D, of Part
11 of the Second Schedule, thut is, at the very end of the schedule. The
original MBill provided that the one anna rebate was admissible on the total
income us reduced by the amount of any dividend declared in Rritish India
€acept dividend payable at a fixed rate. The provision which is intended to
restrict the distribution of dividends would cause hardship in the case of
certain private companies.  Honouruble Members are aware that there is a
provision in the Tncome-tax Act, namely section 23A, which is applicable to
private companies if the profits distributed by them are inadequate, that is
fess than 60 per cent. The application of this provision means that the whole
of the profits are deemed to be distributed for purposes of inclusioh as dividend
in the income of shareho'ders. Many such companies had already distributed
dividends to escape the application of this section. To avoid hardship in
their case, the Bill, us recommended. provides that the totml income on which
rebate is admissible will not be reduced by the dividend declared before the
20th dnyv of -Februarv, 1944, by companies to which section 23A would be
a}r.plicnnhle but for the prohibition contained in sub-clause (8) of clause 6 of
this Bill. .

There is only one other change in the Bil., which is merely the correction
of a printing error. This 1 think 1 need not refer to specitically.

Tue HoxovrapLe thE PRESIDENT: You said ‘'dividend payable at a
fixea rate’’. You mean dividend payable on preference shares?

TrE HowourasLe Mr. C. E. JONES: 1 was using the exact words in:
corporated in the original Bill. .

‘I'me HoxotRraprLe T PRESIDENT : T do not know of any other fixed rate
of dividepnd. But I may be wrong. ‘

Tug Hoxovranie Mr. C. E. JONES: The reference is to dividend on pre-
ference shares, I think. \

8ir, those are the only changes in the Bill in its recommended form as
compared with the Bill as introduced in the Legislative Assembly.

* Sir, T move.

Tre Ho~xouranLe Mr. P. N. SAPRU (United: Provinces Southern: Non-
Muhammadan):  Mr. President, the Bill which has been introduced in this
House by the Honourable Mr. Jones was rejected mainly on political grounds in
the other place. Therefore, naturally the question before the House is whether
it should support the recommended Finance Bill which has been placed before us
by the Honourable the Finance Secretary. * In a normal country where vou have
got a parliamentary system of government, the defeat of the Government on the
Finance Bill is a very, very serious thing. It would, if it occurred—and with a
Party machine it could hardly occur unless therc was a revolt in the party against
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the leaders-—it wr.ald, if it occyrred, result in a change of Government; it would
result in the immediate resignation of the Government of the day. Here, no
such thing is possible, for Government can function with or without the support
of political parties. Here, the Government represents an alien Imperialismx
and is not answerable to us. The simple question before us, therefore, is whether
we should, as a revising chamber, muake ourselves responsible for voting for a
Bill which will impose a very, very heavy and crushing burden of taxation on
the Indian people, -and which will further place funds with our approval, assent
and blessing in the hands of a Government over which we have no control and
whose members, let me state without meaning any disrespect, do not in the
slightest degree inspire our confidence. We are asked to vote for a Bill whick
will become law with or without our approval, and will place funds at the disposal
of an Executive Council which we neither regard as representative of the popular
will nor reasonably efficient for carrying on the war effort.of this great country.
I will at once state that, following our past practice, we decline to have anything
to do with the Firance Bill and that shall deem it our duty to record our vote
against it. ¢

8ir, our opposition in the circumstances which exist in this country can have
"enly a morsl significance. It can only be a moral gesture; it can only be a moral
judgment which we pronounce upon the efficiency of this Government. It is
oot within our power to turn this Government out; but it is in our power to save
our souls. What I say is that the vote that we are passing is going to be an
ethical vote. It is going to be influeneed by our belief that this Government as.
oonstituted at present is not worthy of any support whatever.

Bir, a Finance Bill reflects in its make-up the policy which a Government has
been following, not in any particular year, but in years past also. If, for.
example, a country which has not been allowed to develop economically and
industrially and in which political conditions are unsettled goes to war withou$
an effort being made to secure, through a policy of reconciliation, the whole-
hearted, the widest measure of support of the people,.it is inevitable that the
Finance Bill should reflect these conditions. For a Finance Bill is a structure
which is the result of & process that has been in operation in the community
for some time past. As our differences with the Government are fundamental,
and as we have no responsibility for the government of the country, it is but
right that we should refuse to share responsibility without power. '

We' find, Sir, in this country a Government partially Indian and partislly
British, in power. That Government is in no sense answerable to this House or
to any political organisation in the country. Iis members are chosen by the
agent of an alien Imperialism. It is a symbol for us—let me be frank about it—
it is a symbol for us of an imperialism which we intensely dislike and which we
wish to see replaced by an indigenous Government representing the main elements
in India’s political life and capable of supplying leadership to the Indian people
in war-time. Support for the Finance Bill, would be, we are satisfied, an
affirmation of confidence in Imperialism and in the men, whether Indians or ~
Europeans, who have been chosen to represent it in the Executive Council.
We are not prepared to say that we have any confidence either in the British
or the Indian Members of the Executive Council. The Indian Members are no$
our representatives. They do not derive authority from us. They have, jn
obedience to the voice of the conscience in them, chosen to take lines divergens
from those which have recommended themselves to their countrymen. They
may or they may not be Mir Jaffers or Quislings. But they certainly are no¢
men who enjoy our confidence. If we were to vote for the Finance Bill or to
consider the Finance Bill on its merits we would be admitting that they partially
at any rate enjoy our good-will. Their record, as I hope to show, has not been
such as to justify us in treating them as statesmen who are fighting our battles
in the inner counsels of Government., Therefore, as a mark of lack of confidence
in the Government of the day, the Opposition has no alternative but to. make
a stand against the Finance Bill.
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8ir, before I deal with the political part of my speech—and I shall come to-
the constitutional issue a little later—I shouldslike to point out that there has-.
been an immense increase in Defence expenditure. In 1942-43 the Finance
Member prophesied that the expenditure on Defence Services would not be
higher than in the year 1942-43. But what do we find? We find that the -
reverse ig the case. The estimated expenditure was Rs. 182,81,000 in 1943-44,
but in 1944-45, the Budget expenditure is over Rs. 276 crores and the revised:
estimates for the current year, that is, 1943-44, is in the neighbourhood of:
Rs. 262 crores, and we have not yet reached the maximum which i€ to be charged.
to India. There was no real change jn the military situation, in the East at-
all events, last year—.

THE HoNouraBLE THE PRESIDENT: Are you a judge of it?

. Tre HoNouraBre MRr. P. N. SAPRU: I am as good a judge of it as the-
Finance Member because I read my international news pretty carefully. I read?!
it perhaps even more carefully than many Members of the House who generally
vote with the Government and I rcad them with an open and objective mind.

TrRE HoNourabLe THE PRESIDENT: What is reported in the papers is not -
all correct. - ,

Tue Hoxouvrasre MR. P. N. SAPRU: What is to be found in Government:
files is not everything that ist perfect.

Tue HoNourasLe Mr. C. E. JONES: I should like to point out to the-
Honourable Member that he was dealing rot only with the facts of the military-
situation but with expectations of military developments.

Tne HonouraBLE Mr. P. N. SAPRU: Why did the Budget increase so much:
over last year’s Budget? )

Tee HonouranLe Mr. C. E. JONES: Partly, as I have already explained,
that we anticipated that a number of Divisions would move into Burma and®
Indian revenues would be relieved of their cost, but that these expectations did?
not materialise. That has already beeh explained to the House.

Tae HovouraBrE Mr. P. N. SAPRU: In other words, Sir, if that was the-
case last year, with the Burma expedition now almost a certainty, the cost is:
nevertheless still higher in the current year. One cause that strikes one is that.
His Majestv's Government did not pay according to the expectations of the-

. Finance Member and more expenditure in India was incurred for the conquest of

Burma than was afiticipated last yenr. -

Tre HoNouraBLE MR. C. E. JONES: That is not what I said, «8ir.

Tug HoxourapLe MRr. P. N. SAPRU: What you said was that the troops dids*
not move into Burma.

TrE HoxouraBre MR. C. E. JONES: To the extent anticipated and there- -
fore did not afford the relief to the Indian revenues that was*expected.

Tae HonxouraBLE MR. P. N. SAPRU: May I take it that according to the -
Finance Secretary, if the invasion of Burma takes place in a more energetic -
manner, there would be relicf to the Indian tax-payer? o

Tue HoxourasLe MRr. C. E. JONES: The Honourable Member is aware that:
when troops leave India’s frontiers, for whatever purpose, the Indian revenues -
are relieved of their cost and if the movement of troops out of India takes place
at a rate more slowly than anticipated, until these divisions are replaced if°
replacement is necessary, Tndian expenditure naturally are affected. .

Tae HovxouraBrLE MR. P. N. SAPRU: I know, Sir, that if the Indian troops :
leave the frontiers of India and go and serve in other theatres of war, then we do -
not have to pay for those Indian troops. What I would like to know is whether -
the Honourable the Finance Member is sure that the departure of Indian troops -
would not result in the replacement of those troops by British troops, and i’
these Indian troops are replaced by British troops, and if these troops are:
stationed in India, we will have to pay for these British troops and the British
soldier costs 4 times as much as the Indian soldier. Therefore, I would like him-

- to tell us whether he is prepared to give an undertaking that Indian troops which«

leave the shores of India will not be replaced by British troops and that the:
Indian tax-payer will not have to pay for these British troops. It is for this:
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reason that I say in all humility—I am not a finuncial expert; so I say in all
humility—that there has been a marked tendency towards increase in Defence
.expenditure. The Burma expedition may put ‘a severe strain,—I think the
Honourable the Finance Member said in his speech—on men and material. We
-should like to know what our maximum liability is going to be. The financial
-agreement between His Majesty's Government and the Indian Government is
.an agreement between two unequal Governments. It is an agreement between
.a subordinatedbranch of His Majesty’s Government and His Majesty's Govern-
ment. The Indian Government is not in a position to bargain successfully with
His Majesty’'s Government. Sir, His Mdjesty’s Government claim to be trustees
for India. The trustee—that is what we have been taught in law-—must not
make anything out of the trust, and when he is dealing with a beneficiary, the
beneficiary must have some independent advice. I should like to know what is
the machinery which the trustee has provided, because hé stands in a fiduciury
capacity, for independent advice to the Finance Department of India. A
-suggestion was made in the other House that there should be a Finance Com-
12 Noox mittee-—whatever you may like to call it—working in co-operation «
" with the Finance Department and watching the working of the
- financial agreement between Britain and Tndia. That recommendation which
was made in the other place was rejected and I am entitled to say-that there is
no assurance that the burden of Defence expenditure will in view of all the
- eircumstances that I have narrated not go up in the years to come.

Then I come to another point. In other countries you have very high taxa-
tion. But taxation is not an end in itself. Tt is n means to some worthy end;
~and in these countries while you have very’ high taxation you have highly
-developed social services also. A erushing burden of taxation has been placed
upon the country. But what I should like to know is what is the Government
-of India doing—it has incrcased the grant to Educatjon by a few thousands in
‘the Centrally Administered Areas, it has given some 3 lakhs for the Depressed
~Clasgses and I am very glad that it has given 3 lakhs for the Depressed Classes,
it has given somgthing for industrial and scientific research_and it has given
-some grants for public health research, for the Tnstitute of Hygiene and the
Malaria Institute and so on—apart from these minor efforts in the direction of
social improvement, what big scheme has this Government of India put forward
~for the social, security of the people? T know that a number of Reconstruction
~Committees are at work. We do not know whether the Government of Indix

has any plan for social security now or in the post-war period and we have not
been furnished with any .such plan yet. Therefore we are entitled to say that
the taxation which you are imposing is not likely to equalise opportunity, but
is calculated to make the rich poor and the poor even poorer than they are.

I now come to the question of the sale of gold by the U.S8.A. and the United
Kingdom in India at a price of about 70 per cent. above world parity. I consider
it profiteering and I consider it a scandal that these two mighty Governments

~should be selling gold at a high price in this country and making profits out of
the misfortunes of the people of this country. The English price of gold is
-about £8-8-0 per ounce. The American price of gold in térms of dollar is about
85 dollars per ounce. Gold is being sold in India at about £14 per ounce. That
is to say, over each ounce the two Governments are making a clear profit of more
than £6 per ounce. Why blame then the poor baniyas or the poor agriculturists
- who also want to make a little profit out of the misfortunes of their fellow men?
Import of gold for private sale is strictly controlled by Government. You
“have given special facilities to the United Kingdom and the U.S.A. Govern-
ments and they are using the Reserve Bank as their agents. Why not permit
Indians to import gold into Tndia and sell it and you can charge reasonable duty
if you so desire on this imported gold. The suggestion that I make would act as’
~an anti-inflationary measure, benefit the State exchequer because of the import
~«duty that I have suggested and reduce the sterling balances as export balances
~will be reduced to the extent of the price of gold imported.

Y
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Sir, from the question of gold, I shall pass on to the question of the price of

silver. The price of silver in India is in the neighbourhood of Rs. 133 per 100~
‘tolas. Tt is above the pre-war price which used to range in the neighbourhood of
Rs. 63 per 100 tolas. The suggestion that I make is this. Government should

purchase silver from the U.8.A. where it is being sold at a much cheaper rate as.
they did in the last war. This will reduce the export surplus, benefit the-
exchequer by the difference in the purchase and sale price and have an anti-

inflationary effect. Government says that the cultivator has too much purchas-

ing power and you wish to neutralise that purchasing power by sale of national
war savings bonds. Why not sell silver to the cultivator in small bars with Mint.
markings and thereby reduce his surplus purchasing power and save interest

which vou have to payv on national war bonds. I find in the Explamatory-
Memorandum that payments by His Majesty’s Government are shown as 854
crores. T should like to know how this item of 854 crores is made up. The-
question that T would like the Honourable the Finance Secretary to answer is,.

how much of the amount is due to supplies made to His Majesty's Government,

how much of it is due to our accumulated dollar resources, how much is due to-”
the army serving outside and how much is on account of the war cost incurred®
in India. You do not state the figures separately, so that we dre left in the-

dark as to the actual help that His Majesty’s Government is giving to the war-
effort of India or to the war expenditure of India.

Sir, just at this stage, I shall turn to a tax which probably affects my pockets:
also, T menn the tax on betel nuts. The three taxes, the tax on betel nut, the-
tax on coffee and the tax on tea will give you in the neighbourhood of 2 crores.

NoWw, Sir, it has not been explained to us what the proportion of the tax
on betel nuts to the total revenue derived fromn thewe three taxes is going to be.
It strikes me that it is hardly worth while taxing this commodity which is almost:
in universal use in India. Sir, it is a tax which may be difficult to collect.

Now, Sir, passing on to the question of coffee and tea, I should like the-
Honourable the Finance Secretarv to tell us whether it is intended that the-
coffee and tea which are exported for His Majesty’s Government should pay-
the excise duty or not. Are the exports for the use of His.Majesty’s Govern--
ment of tea and coffee to be subject to excise duty or not? The position is flot-
very clear to me. I think thev are not going to be subject to excise - duty.
Well, if they are not going to be subject to excisé duty, then, Sir, I say that-
what vou are doing is that you are indirectly reducing the pnices for His:
Majesty’s Government at the cost of the Indian consumers. Sir, the income-
tax and the surcharge on higher incomes has reached a very high level but I
recognise that vou have given some relief to the lower income groups betwezn-
Rs. 1,500 and Rs. 2.000, but the fact that the Government has considered it-
necessary to give dearness allowance to employees drawing a salary of. Rs. 250
or less is in itself an admission that up to this limit the high prices make it
necessary for Government to give relief to ity employees. Now, S8ir, the help-
which you are giving in the shape of dearness allowance you are taking back
as income-tax which amounts vo Rs. 117 on an income of Rs. 8,000 per year.

Well, Sir, before I pass on to the constitutional issue I should like also to-
say n word or twe about the Bengal famine. We had the other day supplied’
to us in this House the mortality figures due to the famine in Bengal.

Tae HoxourarLE THE PRESIDENT: You wanted to know from me what was.
an extraneous subject. Now this will be an extraneous subject to this dehate-
unless you associate it with the Finance Bill.

Tae HonouvraBre Mz. P. N. SAPRU: Well, Bir, I was going to say this:
that a very great deal of responsibility for the famine in Bengal rests with the-
Government of India as it is in charge of transport, as it is in charge of Defence,
a8 it is in charge of other vital services upon which the prosperity of a commu-

-nity depends. It is in charge of the import and export trade of the country
and it is in charge of shipping arrangements and so on. I do not accept the-
view that the entire responsibility for the famine in Bengal can be rightly placed
upon the shoulders of the Bengal Government. I think the Government of”
India was not able until a few months back to evolve a coherent, co-ordinated’
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food policy. It is only within the last three or four months—after August—
“when things became very bad that an eflort was made to evolve a food policy.

Now, Sir, what I was wanting to know was whether the Government had
~taken any steps to improve the position in regard to vital statistics. The mor-
-tality figures were supplied to us only the other day. Now, we cannot be
~expected to accept those mortality figures as entirely accurate. I do not think,
~Sir, that the Honourable the Finance Secretary will take the line that these
“figures, having regard to the defective nature of the machinery that we have for
the collection of vital statistics—and vital statistics are very important from
~the health point of view: they are absolutely necessary if you are to have a real
“health drive in the country—which you have supplied to us are correct. We
“know what the agencies in the various Provinces for the collection in rural
-areas of these vital statistics are? We have the village chowkidar and we have
‘in Madras the village headman. The village chowkidar goes at his leisure—
“he is a very busy person—he goes in one week or two weeks to the thana and
‘makes a report that so many deaths have occurred, so many births have taken
-place and then we know how these diseases are grouped. This is the common
“formula. He says so many people have died of fever and fever is often put down

zas malaria. In that way the process goes on. _
Tre HonourABLE THE PRESIDENT: We have discussed this matter twice

within the last six months. ]

Tre HovouraBLE M. P. N. SAPRU: Sir, I wanted just to point out that
“it is desirable to improve the machinery in regard to vital statistics.

Sir, I shall now come to the question which is from our point of view the
‘most important question, the question of primary responsibility for the intoler- .
:able state of affairs in the country today in the constitutional and political field.

Sir, the case of His Majesty’'s Government is that the present Government
48 a reasonably efficient Government, that they can do nothing as the main
~political Parties are at loggerheads and that the Congress rejected the Cripps
-offer which visualised, according to them, independence for India in the postwar
-period and an Indian Government in the immediate present. Sir, two years
“have elapsed since ‘the Cripps offer was made and what is the position today?

Sir, let me, before I deal with this question, analyze in a very short manner
the main features of the Cripps offer. That offer you can divide into two parts:
‘that relating to the future and that relating to the present. So far as the future
‘is concerned the Cripps effer said ‘‘We will summon a constitution-making body,
.composed of elected representatives of provincial legislatures at the end of the
war. This constitution-making body will be charged with the responsibility of
framing a constijution for India. If any Province is dissatisfied with the consti-
tution framed it can remain outside the main Indian union and enjoy provincial
-autonomy under the Act of 1985. If contiguous provinces feel dissatisfied with
+4he constitution framed by the main Indian Union, they can remain out of the
‘Indian Union and form a Union of their own if they so desire. It will be open
‘to the Indian States to join this Union. And, of course, it will be for the
Indian State Rulers to decide whether an Indian State shall or shall not join
‘the Union. If an Indian State joins the Union, then paramountcy over that
‘Btate will disappear. '

After the constitution has beén framed, India will have to enter into a
-treaty with Britain, firstly, in regard to matters arising out of the transfer of
«control from British into Indian hands, and secondly, in regard to the protec-
-tion of racial and religious minorities. I do not propose to say anything about
‘the self-determination clausdy pf the Cripps Declaration. T recognise that there
-are differences of opinion in regard to those clauses. But.I would like to point
-out that under the Cripps Declaration, so far as the future is concerned, the
ultimate veto over any constitutional arrangement to which we might agree
-resides in the hands of the British Parliament, as that constitution will not be
“implemented until a treaty which Britain regards as satisfactory has been nego- -
-tiated with the Indian constitution-making body. When the Act of 1985 was
wunder discussion in Parliament, the line that Sir Samuel Hoare took was that
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the special responsibilities or the safeguards which he was asking Parliament to
agree to had been influenced by the circumstande that Britain had certain
historic obligations towards India. Now, you can put safeguards either into a
treaty or into an Act. You can either put special responsibilities in the hands
of a Governor-General, or you can have a sort of Resident Minister, or a High
‘Commissioner, or an Ambassador, and you can put those very special respon-
wibilities or safeguards in a different way in the hands of those people. What
we should like to know before we make up our minds is as to whether the
Cripps offer does or does not give real independence, whether that offer does or
-does not give independence within the meaning of the Statute of Westminster.
‘What we should like to know is what is to be the nature of the treaty that His
Majesty’s Government wish to negotiate between India and Britain in regard
Yo matters arising out of the transfer of control from British into Indian hands.
‘What are the matters on which they would have to be dealt with by the treaty?
What are the arrangements that they contemplate in regard to those matters
in the treaty that they have in view? These are questions on which we are
entitled to be enlightened, and unless we have a full pictures before us it is
impossible for us to say that the Cripps declaration envisages independence for
India now, or independence for Indias now or in any forseeable future.

Sir Stafford Cripps was vague on the question of these treaties. His simple
formula was this. You ask him any question; he would simply say: ‘‘You can
secede from the Empire if you like.”’ ‘‘You can do this, you can do that. You
can do almost anything.”” But we want more specific information as to the
intentions of His Majesty’s Government in regard to the nature of the treaty
that they wish to negotiite with India. All that Sir Stafford Cripps said was
that the commercial safeguards would disappear. But the commercial safe-
guards would have disappeared even under the Government of India if a com-
mercial treaty between England and India had been negotiated. This was no
very great advance over the position that was taken up in 1935.

1 say this all in order to show that what Britain intends is not real ’inde-
pendence for India, but some kind of limited self-government within an impe-
rialistic structure: Now, Sir, let me say quite plainly that we visualise for our
country a status no less high than the status of any country in the world. We
<annot compromise on thc question of Indian independence. It does not mean
that we are not going to co-operate with you in the future world. It does not
mean that we necessarily go out of your Commonwealth. But we Wwish to be
in our country what the people of Russia are in their country, what the people
of the United States are in their country, what the people of Australia are in
their country. You have this deadlock because you speak with mental reser-
vations. When you talk of independence you have in mind some kind of limited
self-government, so devised as to enable you to apply the brakes at any given -
moment. When we talk of independence, we have in our mjinds a state of
affairs in which Britain ceases to be the paramoant power in this country.

Those are the vital defects in regard to the future, so far as the Cripps
Declaration is concerned. Now, so far as the present is concerned, one solution
was possible, and it was this.

“Let the future take care of itself; we will merely concern ourselves with the present.
You have oor assurance that you will have independence in the immediate postwar future.
“We are suggested a certain formula for our independence, in the postwar future. We re-

wcognire your right to independence. But for the immediate pres:nt, we have a reasonably
efficient (iovernment, national in charaeter and composition.’’
‘Bir, the position has been made even more complicated than it was at the time
of the Cripps Declaration. When Sir Stafford Cripps came. the line that he
took was this:

“I am not bothered about any party except the Congress and the League. If the Con-
‘gress and the T.eacue agree, I will have an Indian Government at the Centre. If the

‘Congress and the League agree, then the proposals in regard to the future will also be-
given effect to.”’

But now, what you say is this:

“You must have not onl- the assent of the. Congress and the League, but you must
Thave also the consent of the loyalist front that we are creating.’’
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You want us also to have the assent of groups whom you can manipulate, ne-
cause we were told the other day that Britain was not going to give up the
men who had stood by her. According to the British interpretation, the men
who have stood by her are not the men who are genuinely democratic and
anti-Fascist at heart but the weak, the halt and the lame who are always walk-
ing into the same lobby with Britnin at any time. That makes the task of
any agreement ever so much more complicated, because it is impossible for us,
enjoying the patronage you do and dividing the people as you can, to arrive
at a settlement with these divergent elements of our national life whom you
can control. The result of all this has been that your word that you intend to-
give India self-Government is trusted neither by the Congress nor by the Muslim
Leaguers nor even by the so-called loyalists who talk more seditiously than we
do outside: the House, though they are not doing so in vour presence—— ’

Tae HoxovrasLe THE PRESIDENT: Where did you get that information?

Tre HonouraBLE MR. P. N SAPRU: My personal talks, Sir. I am a truth-
ful man. I have never felt happy at Japanese victories but I have seen some
of these loyalists talk in a manner which suggests that they will be jolly glad
in order to escape taxation that war ended and that Japan will make things.
easy .
Tue HoxouraBLE Sik FIROZ KHAN NOON (Defence Member): You should
be ashamed of such friends. ] .

Tre HonouraBLe Mz. P. N. SAPRU: Probably you have a larger number
of friends of that type than I have =

Tue HovouraBLe Sik FIROZ KHAN NOON: No.

Tue HoNouraBe Mr. P. N. SAPRU: and if T were to mention
these names to.you in confidence, you would acknowledge them as your friends.
I am not quite sure that I would acknowledge them as my real friends.

Tae HoNouraBLE THE PRESIDENT: Deal with your constitutional question
now. Don’t bother about them.

Tre HonouraBLE MR. P. N. SAPRU: That is the position. How are we to
bring about this agreement? You have taken this line: ‘‘We will have no truck
with the Congress. It rebelled. But you forgot that the first shot was fired
by you. Their resolution only spoke of “direct aetion under certain eventuality.
In any Trade Union resolution you will find: ‘“We will have a general strike if
these things are not done.” That was all that the August resolution said.
You say: ‘“We will not release the Congress leaders; we will not allow them to be
contacted by the outside world; we will not. allow them to contact with each
other; they must, looking to their individual consciences, come forward and
say, not in sack cldth and ashes but in so many words, ‘Oh, please, Sir forgive
us, we are very sorry we passed the August resolution; we rescind that resolu-
tion.” ”* In other words,—let me be plain about it —you want to break the
morale of the Indian peoplé. You want to import in dealing with the Congress:
leaders the Versailles spirit. You want, an admission of guilt. Well, Sir, the
Versailles spirit led to the rise of Hitler with all the terrible consequences that
we see in the world today. That is not the spirit in which vou will be able ever
to solve the Indian problem. It is of vital importance to us that we should
achieve our independence now, because, as I see it, there were two great dangeis
from which India was suffering. I am speaking absolutely without mental
reservations. There were two great dangers from which India was suffering.
The first was that on the ruins of an old and retreating Imperialism, a new and
more vigorous Imperialism might arise. That danger is fortunately very nearly
.over. The other danger is that we may have in the future wgrld an Interna-
tional organisation and India may not find a place of equality in that Interna-
tional organisation. You will remember that at the Teheran Conference it was:
agreed that the International organisation set up should be based upon the
Sovereign quality of all the States joining it. If we do not reach our independ-
ence now, we shall find no place in any Intema'tronul organisation in the pogt-
war world. In other words, the U. 8. A., which has been a non-Imperialist
force so far, the U. S. 8. R. which has been regarded—I do not say wrongly—

-




1 INDIAN FINANCE BILL 527

as an anti-Imperialist force so far, and China to which we look as a great friend
will be members of an international organisation and you will have the support
of all these nations in the maintenance of the strangle ‘hold of your Imperialism
over the East. I am a very great believer in an International organisation but
I should not like an International organisation which is not based
upon & recognition of the fundamental equality of the races .ind
nations joining it. From this point of view it is necessary rchat
we should have in an inter-dependent world an assurance of our independence
-and a reasonable national Government which will have the power of sending
accredited representatives of the people to the Peace Conference. The
issues before the Peace Conference will be of a most vital character. The
Congress of Vienna of 1815 did not have to deal with the problems which this
Peace Conference will have to deal with. The Versailles Conference did not
have to deal with the problems which this Peace Conference will have to deal
with. We shall have problems there touching the economic life of all the
countries. We will have problems there which will touch the life of the work-
ing man in all the countries. We will have problems there which will touch
the political life of the various countries of the world, and it is from our point
of view of the very greatest importance that we should have at the Centre a
Government in which we have confidence so that the representatives chosen by
our Government may be regarded as representatives of the popular will in this
country. ‘

1 have touched on the constitutional issue at some length but I should like,
before I close my remarks, to say something about the rule of executive dis-
cretion which has to a very large extent been substituted for the reign of law
in this country. During the last two years we have seen an utter contempt at
times shown by the Executive Government for judicial processes and even for
the law courts. The Chief Justice of the Allahabad High Court said that the
new Ordinance IIT of 1944 had paralysed the High Courts who cannot, under
the Ordinance, even consider the question of the legality and propriety of any
arrest, and who have been even defined of the power to see whether the forms
of procedure which the Executive Government itself has prescribed have or
have not been observed. We have seen counsel who were appearing for accused
arrested and only two or three days back we saw a British Chief Justice ct
high integrity and character rebuking the officers who had withheld petitions,
which could not be withheld, from the High Court and telling them that they
were guilty of contempt. Not only this, but persons superior to th@m had en-
covraged them in all this. The superior men escaped but the men who actually
did it were held technically guilty of contempt. You go to the districts in our
province, a section 93 province and you will find utter helplessness. The
District Magistrate and the police are absolutely supreme. They can-do almost
anything they like with you. They can force you to buy war bonds, whether
you have the will, desire or money to do so or not. They can intern you; they
can bolster up a case against you. It is all right for Sir Reginald Maxwell to
say that we have gct only 5,000 detenus. But these 5,000 men are detenus;
they are not convicted persons, and we know as a matter of fact that a very
large number of them are antifascist, pro-democratic; and the real reason why
you have detained them is that you cannot make up your mind as to whether
you will give India independence now or within any foreseeable future. I feel
that these things have discredited the Government in the eyes of the common
man. He used to think that the greatest gift that Britain had given to this
country was the rule of the law. Now he thinks differently. He thinks that
the rule of the law is a thing of the past. It may be that contact with Fascism,
that in fighting Fascism, you have also imbibed some Fascist tendencies. 1
hope my reading of the mind of the British official is not correct. I should be
sorry if it proved to be correct. = But it is nothing short of & scandal. You say
there is no deadlock. You have got 5 big provinces governed by one mpgle
Governor. There is no Legislature to help him. 8o far as the Central Leglsl?-
ture is concerned, there has been no general election for the last 10 years. So
far as the Central Assembly is concerned, there has been no general election

. ]
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for the last 10 years. There has been no general election so far as this Council
1s concerned for the last 7 years. In the provinces there has been no general
election for the last 7 years. I know there is a party truce in England but
people are getting dissatisfied with that party truce in England also. Forget
England for the time being and just think of the position in other countries.
Australia has been through two general elections within the period of the
war :

Tae Honouraere THE PRESIDENT: I only want to remind you that there
are only two days for this debate.

Tae HovovrapLe MR. P. N. SAPRU: This is my last point. Australia has
had two general elections. Canada has had two general elections. The States
in Australia and Canada have had general elections. South Africa has had two
general elections and General Smuts thought that he would be strengthening his
position by introducing the Pegging Bill and all that. New Zealand has had =
general election. The United States has had general elections and it is in the
midst of a big presidential election. How and whv,is it necessary for vou to
continue in perpetuity this antiquated Assembly and this jaded Council of State
and these antiquated Provincial Legislatures? If you want to break the dead-
lock, there is a way. But you do not wint to break the deadlock. The Indian
Members have not asserted themselves in regard to these vital matters. I say
8o without meaning any disrespect to them—I know some of them are estimable
men in personal life—I say without meaning any disrespect to them. I mean
no disrespect to the European Members of the Executive Council.. They have
got to carry out the orders of His Majesty’s Government. On these broad grounds
we feel dissatisfied with the general policy of the Government.

Before I close, I should like to make it absolutely clear that our vote must
not be regarded as a vote against the war, effort in this country. We should
be sorry if an interpretation of that character was put upon our vote, because
we are not opposed to India’s participation on terms of honourable co-operation
with the war effort of the United Nations. The vote that we will cast is a vote
not against the war effort but against the Government which is running the war
effort of this country. I may say that I am not sure whether T shall be present
at the time of the voting tomorrow. Unfortunately I have to leave tomorrow
at about 1 O'Clock and therefore I wish to make it clear beyond the shadow of
any doubt tkat T would have considered‘it a sin, if I may use _thedlogical
language,’ I would have considered it a sin to vote for the Finance Bill.

Tre HonouraBLE SR A. P. PATRO (Nominated Non-official): Sir, the
Honourable Member who spoke before me spoke with such vehemence on the
constitutional and political aspect that I feel it unnecessary for me to reply
to all those propositions which he has advanced. .

Tne HonouraBre THE PRESIDENT: You are at liberty to reply to them.
I am not going to stop you and many of those questions which we\'e. argued
on the ground of constitutional question were not constitutional questions by
any stretch of imagination. :

Tae HonouraLe Sir A. P.PATRO: Many of those questions which he
argued——. ‘

Tag HoNouraBLE MR. A. Z. M. REZAI KARIM (East Bengal: Muham-
msadan): Is the Honourable Member feeling obliged to reply to the questions?

Tre HoNouraBLE Sir A. P. PATRO: No, no. I will not reply.

Tue HoNouraBLe THE PRESIDENT: He is entitled to speak. Please do
not disturb him. We want to save time.

Tue HoNouraBrLe Sk A. P. RATRO: I would certainly not take up one
bour’s time of this House but content myself with certain observations and
comments on the Bill before the House. The relevant things for us to consider
are the Bill and tbe taxation vproposals. The taxation proposals in the Bill
seem to me to be inevitable. The War Budget is a deficit budget and defence

.
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of the country is the primary consideration. The war budget is 272 crores,
six times what it was before and there is a deficit of 78:41 crores. How is
this to be met? That is the problem which the Finance Member has asked
the House to consider.

How is this deficit of 7841 crores worked out by him to be met. It is
suggested that much of it could be met by a careful supervision of the war
expenditure and also that' the financial relations between Great Britain and
India may be suitably adjusted and thirdly there is the question of sterling
balances to be tackled. It has also been suggested that we should hold over
a part of the deficit for the next year- All these avenues have been exploited
and found to be impractical and inadequate. Now it is proposed to work out
the deficit by borrowing and' taxation. The aim of borrowing is said to be
not only to meet the Budget deficit but essentially to meet inflation.
A variety of anti-inflationary measures has been adopted in the nature of direct
monetary regulations, the effect_of which is to place restrictions on the produe-
tion of consumer goods. That is the painful effect of this. Production in the
country is minimised and supplies are to be increased by import or production
of suitable articles to satisfy irreducible public requirements. Now, when
we can encourage the import of articles which are necessary for consumption
we cannot satisfy the country by irreducible public requirements. ' How far
the supply of these articles is economic is really a problem which ought to be
considered very carefully before it is encouraged. The Finance Department
seem to advance it" but I am altogether unconvinced of the reason which the
Finance Member has advanced. They should increase the resources at the
disposal of the Government, no matter what the Government is. The Finance
Member has claimed that the new taxes mostly affect the cultivators of land
and land products. There is an increase in the excise dutv on tobacco and
tax on betel nut, coffee and tea. Tea price is not controlled and though-
price has not been fixed, the planter owning the tea estate, the capitalist, is

more favourably treated. The Finance Member seems to have a soft corner
for him.

There is the improper speculation of food-supplies, the creation of the black
market and every other thing that is necessary to undermine the market.
Capitalists have been following the inequitous policy of inakinz money out of
the blood of the poor people. The other day a capitalist said in %his House
that the ryot is well off as his produce is sold at a higher price. The capita-
list sees through his eyes that the ryot is making large profits but he is blind
to see that he has to pay five or six times for the necessaries of life. It i
sad that tobacco taxation is increased. Licensing fee of one anna per lb. oh
tobacco and 4 annas per lb. on betel nut has been proposed. Tobacco and betél
nut is the poor man’s necessity and the taxes touch his pocket. The poor
ryot is there. It contributes one more ground for. propaganda afd unpopularity
of Government. If once the peasant gets hold of this idea of injustice ‘it will
be difficult to dislodge it from his mind; hence you must be cautious in intro-
ducing this. In fact you must consider it twice before you can propose to

introduce these taxes. I object to the betel nut taxa¥ion and increase of
taxation on tobacco.

The Honourable the Finance Member said that it is his primary duty to
deal with inflation. This is done by control and stabilization of prices. The
plea of price control should not give room to high profits. The textile industry
gets high profits on account of high ceiling prices haking beer fixed. Govern-
ment is not benefited by it; it means that the consumer is taxed by it. There
is a mill with a capital of Rs. 12 lakhs which has made a profit of Rs. 60 lakhs
and also another one with a capital of Rs. 90 lakbs, which has made a profit
of Rs. 1,00,10,000 and so on. The tendency of price control should be revised.

The first impression of the Finance Bill is that it makes the poor man
poorer—he will not even get-one meal—and will enable the rich speculator to
earn crores of rupees.

nj?
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In the Bill no provision indicating the existence of any plan for industrial
and agricultural development is visible. Taxation is necessary to meet the
war expenditure. All schemes of progress can wait till post-war reconstruction
begins. When that will be, Heaven only lnows. The justification for the new
taxes is said to be that the administration of India has been pitifully inade-
quate to.improve the standard of living in this country in all the beneficent
departments for which purpose there should be increased resources at the
disposal of the Government, no matter what Government it was. He claimed
that he is only doing the duty and making it lighter for them for the future.
He may be spared such a duty and such a responshility. Is not the Finance
Member aware of the income per head of the population, of the taxable
cbpacity of the country? How far could additional taxation be borne? Can
the eednomic and industrial condition of the people stand further taxation?
W is & sad commentary on the British administration that after a century
of: British rule in India the people, farmers, ryots, etc., are not able to bear
fresh taxation. In this state of things it is only the agriculturist, the ryot, that
is taxed most. You can ssk for political rights, political concessions, privileges,
but what about the taxpayer? What about the voter? It is he who will give
you the real conditions of things necessary for making the country prosperous.
. Now if you tax the ryot and you take away from him and you make him
distontended and always grumbling he never sympathies with whatever you
may do for him in the administration. You are doing something for h'm in
the matter of agriculture. It is true that he is not at ull neglected but what is
the amount of good that you do to the ryot considering the position,
considering the vast amount of money that is required for purposes of
building up or rebuilding agriculture. It is therefore necessary that the
G‘overnment should pay its attention to what is called the social deve-
fopment of the country. Has the Government any plan for building up social
development, for health. for education and other matters. There is no such
plan. Mr. Sargent, the Educational Adviser to the Govermment. of India, has
devised a plan for national education. When it is going to be enforced?
The plan is being considered first by one committee, then by another com-
mittee, and so on. It is considered and considered, but it is never going to
be given effect to. Mr. Sargent is a Government officer, and he had devised
8 schemt which will do good to the people. Yet, that scheme will lie in
Waiting until after the war—for post-war implementation. Similarly with
ro;rd to industrial development. You have got some plang in different places.
These schemes, if developed properly and encouraged, will prove very useful to
persons returning from the war. Two million of these men are fighting. How
many of them will return and how many of them will be engaged, we do not
know yet. Still," the war-returned people will be more enlightened, will be
more industrious, and will be more capable of handling fools. Therefore, it is
necessary that when they come back you should be able to utilise the labour
for factories and workshops on co-operative lines.

The Finance Bill is indeed part of the war budget, but while making provi-
sion for war purposes, it should not forget the wants of the people in the
immediate future. It is no use talking of politics, of high politics, at this
stage. Once and for all the position has been stated definitely, namely, that
there should be unity among us all, that we should come forward after such
unity, with a united scheme, and then the British will disappear. What is
the use of blaming the Executive Councillors? They are there because it is
inevitable. If you want to replace them, replace them by effective means,
under your own scheme of union of various interests. . The Cripps offer is
there. Come forward unitedly and ask the Government: ‘‘Here we are, united ;
our rcheme has been agreed to by sall. Therefore, make roem for these
people.” Tt is on those practical lines that we should proceed. and not by
one party asking for one form of government, and another party asking for
another form .of government. There will no doubt be differences, but the main
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thing is that we have to agree upon a scheme which will not be dissented from
by others. There should be no domination bysone party or one community or
one ocsucus. It is this dominance that we fear. The fear that is working in
our minds is that one party will dominate, as it did for three years during which
it ruled. We do not want any such thing repeated. We want to have &
united, peaceful Government which will have the wel‘are of the people at heart,
and not the welfare of only those few that are in power.

Therefore, Sir, though the Finance Bill has many defects, still, as a war
measure, 1 support it.

Tae HoNoURABLE Rar Bamapur SRI NARATN MAHTHA (Bihar: Non-
Muhammadan): Mr. President, I do not propose to take more than 20 minutes.
8ir, let me assure you that it is not with a light heart that I rise to speak
on this occasion. The Government of India are in a most unenviable position.
They have been disclaimed and dehounced by all sections of the people they
govern. The Assembly the other day voted down the supplies for the Executive
Council. But led by Maxwell, they still continue to wax well and tax well.
Sir B. L. Mitter, an eminent jurist and an eminent lawyer, af ex-Iyaw Member
of the Government of India and the present Advocate-General, India, speaking
very recently to the students of the Benares University, said that this Gov-
ernment had nothing of democracy or even of federation about it. The essential
concept visualised by any decent Government was the suhordination of the
cxecutive to the vote of the Legislature and the judgments of the judiciary,
but the executive in India is not only supreme but overrides both the legisla-
ture and the judiciary. Mr. Frank Anthony, speaking the other day, said tha$
tle magigtracy was virtually subordinate to the police, which itself is a subordi-
riute branch of the executive. Mr. Anthony, who is a practising lawyer, said that
mugistrates themselves had told him that they were provoked to convict persons
whom they would otherwise have acquitted. They much criticised rule 28 of the
Dcfence of India Rules was substituted by Ordinance III of 1944, styled as the
Restriction and Detention Ordinance. This has completely ousted the jurisdic-
tiou of courts in cases of detention. I would not like to take up the time of the
House by reading out the Ordinance, which I am pretty certain is well known to
Honourable Members. Words could not have made an ouster of the jurisdic-
tion of the Indian judiciary so unabashed and so complete. But Sir Reginald
Maxwell said that there was no gagging or paralysing whatseever of the
judiciary. Sir Reginald was not content merely by posing as a defender of
the honour of the Indian magistracy; but he also posed as a friend of the Le:gue
Ministries. The Defence of India Rules, he said, were adminis‘ered by
Provincial Governments, and if the Central Government interfered, the League
Ministers would resent. The Home Member needs to be reminded that the
distribution of responsibilities between the Centre and the Provinces did uot
prevent the Central Government from issuing frequent directives even™ om
matters of trivial importance. And as regards responsibility for the administra-
tion of the Defence of India Rules, it was really the Governor who was the
authority, and not the Ministers. Sir, lawyers whose only offence was the
defending of the accused in political cases had to suffer the consequences
thereof at the hands of the present executive. In the Kine-FEmperor ve.
Shibnath Banerjee case, their lordships of the Federal Court said:

“Even the provisions of rule 26 were not complied with in that rase and thev could not
condemn too strongly the callous disregard shown to the provisions of law.’’

The case of Pandit Baidyanath must be fresh in the minds of me nbers——

Tune HonourasLe THE PRESIDENT: These things have nothing to do with
the Finance Bill.

Tue HoNourasLE Ra1 Banapur SRI NARAIN MAHTHA: These th'nvs
have got to do a great deal in disclosing the way in which the Government of
India administer the country, and it is these things that go to pfove the
worthiness or otherwise of the Government of India in whos: hands e ars
required ta place funds by means of our vote. 8ir, Iowas referr'ng to the case
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of Pandit Baidyanath which I.said must be fresh in the minds of Honourable
Members of this Council and 1 hope that they will be able to recall that the
' Chief Justice of the Allahabad High Court complained that the D. I. Rules
had paralysed them. Sir, one wonders if the effect of these cases hus ever
‘crossed the mind of the Governor General or hig trusted advisers and if they
have ever thought whether their policies and measures are at all calculated to
"enhance the prestige of the judiciary or the effect they are likely to have on

thg minds of the general public, even if we assume that the judiciary has no
mind to be troubled about. -

Sir, these were some of the grounds on which the Government suffered a
defeat in the Assembly on the motion of the Nationalist Party regarding the
abuse of powers assumed by them through the ). I. Act and the Rules.” This
Government not only flouts the Legislature but also the judiciary. This House
discussed the other day a liesolution which :uggested the formation- of an
"Advisory Committee for the purpose of advising Government aliout the cases
of those upder ‘detention. The Resolution was not nccepted by Government.
This Government which holds in jail thousands of Indians without trial denied
to accept our co-operation, our.help, our advice in this vital matter. How
sould a Government so irresponsive, so regardless of our views, hope to find
our support? Government want our support on the Finance Bill which has
come to us in a recommended form after being thrown out by the Assembly
twice by the combined vote of the Congress, the Muslim League and the
Nationalist Party. Government want us to vote for taxes, but do they ever
consider whether it is fair or not that they should also subject to our scrutiny
and direction the manner and the purpose for which the money obtained is
to be used? They are prepared to' subject themselves to:no obligation of this
kind. The Muslim Leaguc Party in the Central Assembly urged the‘need for
immediately appointing a committee of elected members of the Central Legis-
lature, assisted by suitable officials, to scrutinipe the expenditure for which the
Government of India were responsible and suggest where economy could be
effected. Theré is a general feeling that a lot of economy is possible in the
Supply and P. W. Departments. Even the European Group in the Assembly
suggested an anti-waste drive. What was the response of the Government of India
The Govergment of India opposed the demand. The Government of India were
‘defeated on that day for the third time on the voting of Demands this year.
What is the respect that the Government of India intend showing now to the
vote of the Assembly in this matter and in connection with the D. I. Rules
and to the five cut motions that were carried during the debates on the Railway
Budget? The plain fact is that the Governmeut of India do not want the
co-operation of the people of India on respectable terms. Sir, T would like
to draw the att=ntion of Government to the pointed nppeal of the Editors of
Newspapers in India published today. The appeal points out that there is
profound distrust in the countrv of British intentions. The Hcme Department
should give up its love and fastidiousness of legal quibbles over the illegal Rules
and Ordinances enacted by them. The co-operation of the people is the firsf
and_ most valuable asset to fichting a war successfullyv. The Government should
release the leaders under detention and resolve the deadlock by seeking their
co-operation on honourable terms. There is no use carrying on the Govern-
ment in a huff and in a mood of vindictiveness. Those whom you have
declared ag rebels are completely anti-Nazi, anti-Fasc'st in their outlook and
may be the best pillars of a Commonwealth based and designed for the equal
and mutual benefit of its individual members. The present temper of the
Parties in India is to my mind especially suitable for a Coalition Government.
Will this Government accept the vote of the Assembly and vacate office and will
the Governor General send for the Leaders of Opposition and face them with
the proposition of forming a trusted Cabinet with collective responsibility and
make the Cahinet responsible to the T.egislature? No. The Finance Member
and the Home Member are men of resolution. They will never give in and
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yet the hope that they can have the wilful help of those who have the pride of
manhood and faith in their destiny. In circumstances of complete lack of
response from the other side and disregard of the vote of the elected repre-
sentatives of the people it is impossible for me to bless the Finance Bill with
my vote. The Finance Member will have his day ail right but with the help
of certification or the assistance of such help as he has always been able to
commander- Of Field Marshall Joffre, Lloyd George thought that his chief
virtue was the possession of a resolute countenance which inspired a sense of
strength. That is what harassed people instinctively seek in trouble. They
make the mistake of thinking that the seat of intelligence’is the chin. 1 know
that a National Government would perhaps tax aus much as this Government—
taxes on incomes over a slab of a lukh and Rs. 50,000 are alreadv designed to
be 15 annas in the rupee—but the counterbalancing advantages to the country
of a National Government would be great. In the case of this Governmen$
which is merely a subordinate branch of the Government of another country,
those advantages are completely absent. This Government allows the interests
of India to be subordinated to the interests of the Imperialit Government of
Churchill, Amery & Company. Why does not the Government of India, 1 ask,
compel H. M. G. to meet ‘the difference in the cost of maintaining a Brit'sh
and an Indian soldier? The reason is that this equation has to be settled
between two unequal Governments and consequently this Government only
wants that we should suffer financially and do so gratefully for the preservation
of Indian democracy and Indian freedom by England—indeed very charming
conceptions—through the. British soldier at the cost of India.

Sir, what does India expect to get or gain out of this war, which ‘s sa'd
to be a war for the preservation of democracy and freedom? Tndia has no
democracy, no freedom to lose. It should have been the concern of this
Government and H. M. G. to kindle India with the glow of freedom by transfer
of real responsibility and not merely to expand the Executive Council, with
all vital portfolios still in British hands. What is. the ach’'evement of this
Government during a long rule except the nzultiplicut’on of pretexts and devices
to keep India under subjection? )

Tue HovooraLe THE PRESIDENT: Which are the portfolios in British
hands?

Tne HonovrasLe Rat Banapur SRI NARAIN MAHTHA: *Defence and
¥inance, Sir. '

Tue HonourasrLe tHE PRESIDENT: You said all portfolios.

Tne HovotraLe Rar Bamapur SRI NARAIN MAHTHA: [ said, Sir, that
the expanded FExecutive Council still left the most important and vital port-
folios in British hands and there was collect.ve responsibility. They did no#
make the Cabinet responsible to the ILegislature. These, arc the essential
characteristics that give a government the character of a respon ible Govern-
ment. Sir Stafford Cripps when he went back to England from this country
told the House of Commons that he had made it clear to all those he had met
that until the framing of the Constitution by a Constituent Assemnbly there
were to be none or at best very insignificant changes in the government of the
country. Then it must not be forgotten that the anticipated constitution
itself was to be subject to the terns of a treaty with H. M. G. The nature
of the terms were never outlined. Even then India has fought the war
valiantly and made tremendous sacrifices. India would fight the war better
if she had a responsible Government capable of «ousing the re:l sprines of
national enthusiasm. It is no use cajoling India by saying that she iy now a
creditor country—a credif which cannot be handled by her as und when she
needs. By giving credit to India only in the shape of sterling and not in sterling
and dollar both, India is being tied down for the future only to one market.
The ingenuity of the Englishman can always explain that this is what is to the
benefit of India. In the latter half of 1942 and the early months of 1943 the G v- .
ernment of India séld considerable quantities of silvé.r at their disposal. The
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actual quantity or value is not yet accurately known, but it was generally
estimated that the sales were of the order of 150 crores. The silver was sold
at 234 pence per ounce to British consumers when Indian consumers
had to pay double the price in the DBombay market. If that
silver had been sold in India the Government would have gained 75 crores
more than that achieved by the sale of Indian silver in England and it would
have been an anti-inflationary measure. Now foreign gold is being sold by
the Reserve Benk of India because the Indian market is profitable to the
foreigner. But perhaps the ingenuity of the Englishman will again success-
fully show that both the sales are in the interest of India. In his epilogue
to the Joan of Arc,—a book—which I tried just now to get from the Library
but fuiled, I remember that Bernard Shaw puts in the mouth of Napolean an
interesting definition of English character. Between an Englichman and the
rest of God's creation, according to Napolean, there is this diffrence that the
Englishman always puts forward an unselfish reason for every grossly selfish
act. If he warfts your money, it is because he wishes to relieve your jockets
of a needless load. If he wishes to dominate you, it is because he desires
to save you from the botheration of administering for yourself. If he controls
an Empire, it is because he has an emotional interest in the welfare of the
backward people. Sir, in qrder to inspire confidence in the people and to give
the people the right type of leadership this Government must change in com-
position and outlook, draw their authority from the people and bear responsibility
to them and not to an alien imperialism. '

STANDING COMMITTEE FOR THE DEPARTMENT OF SUPPLY.

.THE HoNouraBLE THE PRESIDENT: With reference to the ann-uncement
made by me on the 27th March, 1944, regarding nominations to the Commitees,
I have to announce that the following Honourable Members have been nomi-
nated for electign to the Standing Committee to advise on subjects with whick
the Department of Supply is concerned.

1. The Honourable Sir Rahimtoola Chinoy.

2. The Honourable Mr. Manockji Nadirshaw Dalal.

8. The Honourable Kumar N. N. Sinha.

Thete are 8 candidates for 3 seats and I declare them duly “elected.

The Council then adjourned for Lunch till a Quarter to Three of the Clock.

The Council reassembled after Lunch at Quarter to Three of the Cloek, the
Honourable the President in the Chair.

- ‘THE INDIAN FINANCE BILL, 1944—contd.

Tee HonouraBLE Rar Banapur Lara RAM SARAN DAS (Puniab: Nom-
Muhammadan): Sir, I rise to oppose the Bill. I am a co-operator and 1 wish
the war to be won but as I disapprove of the present policy of the Government
I have no other constitutional method but to oppose the Bill. In every ocountry
goodwill of the people is essential for the Government of the country. As far
a8 I understand the Government lost Burma because its people lost confidenee
in the Government and as a loval citizen I must say that in India too the people
are getting restive on seeing that it is becomine the rule of might and not of
right. The wnr was fought to establish that right was might and not that
might was right. Mv Honourable friend Mr. Sapru has explained that even
the orders of the High Courts of Judicature are being ignored and that
even the Federal Court has held that the conditions under which the countrv
is being at present administered are not ratisfactory. The British. are well
known for their justice and whether that justice is-being now administered to or
not ik a question which I leave the Housre to decide. T know certain cases—
and if T am wrone Government will pnt me right—in which the Hich Court of
Judicature ordered relekse of n certein prisoner but the jail authorities refuse
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to carry out the order. Is that condition proper? What impression does i¥
create upon the masses? Prisoners are released on the order of the judiciul
authority and as soon as they get out of the jail, they are re-arrested under some
other Defence of India Regulation. These Defence of India Regulations are
the order of the day and anything can be done under these liules. The voice
of the Legislature, of the elected members of the Legislutuie, is beiny defied.
It would be much better if the Legislatures and the Courts be dissolved and
for the time being the country be ruled at the goodwill of thosc who are in
authority. I say when people are making a sincere War effort and co-ope ating
with the Government there is no justification that the present unjust treatment
accorded to them should continue. I myself consider the Briiish Government
- much better than many alien Government and particularly Japan—I have
travelled a lot—abroad to study alien rule and found that Japanesc rule is
generally disliked, and, if I mistake not the British rule so far as my expeiience
is concerned has proved itself to be the best in alien rule but in these days the
repression of the country under the rule of ordinances and D. F. I. Regulations
which is being maintained by them is a question which, now is creating
resentment in the minds of masses. As far as I am personally concerned I am
doing whatever is possible to help the Government in war effort and I find that
peopie who do not see eye to eye with me have done many things; so much so
that efforts were made to murder one of my responsible officers in order to
threaten me to stop co-operation with Government in war effort.

Bir, I oppose the Bill not that I do not want to help the war effort—I wank
the war to be won and it is in the interests of Indiu to win the war—but because
I do not want that the present policy of the Government to continue and the
people to be fleeced out as to be made paupers. The taxation should go to the
limit of the capacity of the people to pay and to leave them little savings for
their existence. I do not want to dwell long on the subject. I have cleared
my position. As I do not agree with the present policy of the Government I
have no other constitutional method but to oppose the Bill.

Tae HonouraBLE Kumar NRIPENDRA NARAYAN SINHA (West Lengal:
Non-Muhammadan): Sir, this is the fifth Finance Bill which has been pre-
sented to the Legislature by tbe Honourable the I'inance Member. I have no
desire to take the time of the House and deal in any detailed manner with the
various proposals of taxation embodied in the Bill. My own viewabased on the
experience of the last few years, which is that the Revenue receipts have always
been underestimated. Sir, the Honourable the Finance Member has proposed
to meet the deficit by certain new measures of taxation. I fully realise thag in
the present situation of the war every Indian should shoulder the war expenditure
80 necessary for the defence of our country. My only submission is that this
burden should fall on shoulders broad enough to buar it and not on the poor.
'I do not for a moment object to the E. P. Tt or the corporation tax. I fully
appreciate the concession made by the Finance Member to persons of modest
means by raising the taxable income limit to Rs. 2,000 per’ annum.

The proposed tax on betel nuts and tea and the raising of the p:esent duty
on tobacco will certainly affect the poor people of this country, I um sure the
House is not unaware that tobacco and tea are the only items of solace of the
poor man in this country. As a matter of fact, they are items of necessity for
a large part of the working population of this country. Betel nuts are not so
much used by the rich as they are by the poor, especially in Bengal, Orissa
and the Central Provinces. Their taxation will dertainly affect their already

depleted pockets.

8ir, it is no use recriminating on the devastatien, death and destitution cnused
by the shortage of foodstuffs in Bengal. I do not propose to apportion the
responsibility either on the Government of India or the Government of Bengal,
for it is no use hammering on the subject now. But it cannot be denied thal
the Government of India, whatever their policy migh} have been in the last few
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xpont.hs. are greatly responsibile for the catastrophe in Bengal, which to mind
is not yet over.

' With these words, I have no other alternative but to oppose the recommended
Finance Bill.

_ Tue HonourabLe® S1a DAVID DEVADOSS (Nominated Non-Official): Sir,
without going into extraneous mattars, I wish to say that the budzet has its
good points as well as its bad points. Being a war budget, Sir, I think we have
to accept it, because the war must be won at all costs. The good points are.
that the taxable minimum of income has been raised to Rs. 2,000 there is no
dincrease in the income-tax or excess profits tax; and there is also the fact that
the amount can be paid in instalments, which is really a beneficial one.

Coming to the question of inflation, 1 think the inflation is muainly due to
the fact that the Government or the Military Department or the Supply Depart-
ment—whatever Department may be respensible for buying things—I say that
Department is wesponsible for the high cost of articles, whether it be rice, or
pulses, or vegetables. When you ecan get, say, a maund of rice for Rs. 20,
if the military contractor is paid Rs. 60, he goes and offers Rs. 50. I need not
go into particulars. That is one of the reasons why we have the articles selling
at exorbitant prices. It is not correct to say that people have got plenty of
money and therefore they are prepared to pay a lot. It is not so. For instance,
the ryot who gets probably twice as much or three times as much for his paddy
.or wheat or pulses, whatever it may be, has to pay, not three times, but ten
‘times for cloth, for medicines, for other necessaries of life, and for even vege-
tables. Therefore, it is not the ryot, it is not the farmer, it is not the cultivator
who gets the benefit, but the other people who get it, becausc there has been
-a rise all round. Therefore, Sir, it cannot be said that the farmer or the: ryot
who is able to sell his paddy at probably twice or thrice the rate at which he

was selling it before the war, is making a lot of money, and that that ‘s the cause
-of inflation. ’

Sir, one of the remedies that T suggested last year, and which 1 suggest alao
‘now, is, instead of paying all the salaries and all the wages now. why don't you
‘reserve one-fourth of such salaries or wages, and' pay this one-fourth ih instal-

* ments, sayg over a period of one or two or three years? Most of those people

" who haVe gone to the front, and most of the people who have gone as labourers,
will come back, and they will be practically helpless, because they will be unable
‘to earn anything iike what they have been earning, and they would not consent to
g0 back to the villages and work in the fields and other occupations to which they
‘were accustomed. Now they are fed well, they are kept well, and they gct a very
.good salary. Suddenly, when vou demobilize them and send thcm baeck to their
‘horhes, there will be a lot of ‘troyble, because they would not he able to get
‘what they have been getting. What I suggest to the Government is: of what-
ever saluries or wages that you are paying to the railway employees or other
-persons who are engaged in war work and so on, pay them only three-{ourths.
-and keep the balance of one-fourth, so that it may be pa‘'d after the war is ov'r.
Tt may be paid in instalments extending over three or four years. No doubt
it will give some trouble to the Department. They will have to keep accounts.
They shirk their duty. But after the war there will be a lot of trouble. We
who remember what happened after the last war even in England would kno?v
the result of sudden dempbilization of the people. Therefore, what I say is
this. If you want to stop this inflation, pay these people on'y three-fourths
.of what you are paying now. .

Then, Sir, with regard tos stopping this inflation, the Finance Member pro-
poses that the people should be made to subscribe to the loans. On page 16
-of his speech he says:—

“A scheme has been evolved which provides for the emplovment, of anthorised a~ents on
8 ‘commission basis whose function will be to collect money for investment from villagers—
.
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1 thiuk this is a very ill-advised measure, for when you pay a commission,

these people, in order to earn a commission, will ,go and worry the poor villagers.
As it is, they are made to pay a lot of money. The village servants alrcady
harass the people. Now, if you pay people on the basis of what they are able
to get, you will see that there will be a lot of trouble. I am not prophesying,
but I know perfectly well what is happeming. Only the other day, a sub-
registrar told me that a villager went to register a document. After the business
'was over. the sub-registrar took the trouble of explaining to him all about the
war loan which.is repayable within three years if necessary, or after 12 years.
After a good deal of explanation, he paid a few annas and bought a stamp, After
he had bought it, he simply threw it on the table and went away. The difficulty
is this. When you ask a person, especially a villager, to take paper, he does
not want to take it, not because he does not-believe in the stability of the Gov-
ernment or that he has any doubt as to whether he will be paid or not. The
difficulty is in preserving thé”paper. Anybody who knows a villager will know
that as soon as he gets anything he ties it up in his cloth; if the villager is a
woman, she will tie it up in her sari. The paper ¢ets wet. These people have
not got very big houses with an iron safe with a Chubbs lock. What they do
is, they put their money in their pots and mud vessels and so on. If it s paper,
it gets wet. Most of the village houses are leaky; they have got only palm-leaf
roofs. T appeal to the Honourable the Finance Secretary; he knows the Madras
Presidency. and he.can vouch for what T am saying. It is not that they dis-
believe in the stability of the Government or that they do not want to pay any
amount. The difficulty is this: they find it extremely difficult to preserve this
paper. A suggestion that I would make to the Finance Member is: You better
have what are called token coins. Tt may be any metal. Copper is very diffi-
cult to obtain nowadays. It may be any inferior metal. If you have coins
‘of Re. 1, Rs. 2, Rs. 10 and so on, you will find that these are very cheerfully
received by them because they can tie it up and it won’t get spoilt. What
about white ants? It is only recently we heard of what happened in Allahabad.
Heaps und heaps of books were eaten away by white ants. I do not know about
the state of things here in Delhi, but I can say that in Madras these are one
of the worst enemies that man has got. If you leave a coat worth about Rs. 50
or Rs. 100, the next morning there is nothing left of it. If you leave a pair of
shoes. there will be nothing left of it the next morning. If such things happen
in well-to-do and well built houses, what about the poor people# Therefore,
I say that in spite of the trouble that is involved, you should give token ccins.
Then any person can go to the Treasury and change it. They can preserve it
The reason why people go in for gold and silver at high prices is that they can
bury it. It won't be eaten by white ants: it won’t be spoilt by water. Tha
is the reason why they are buying gold and silver at such heavy prices. There-
fore, I would suggest very seriously to my ,Honourable friend Mr. Jomes to
consider this point. No doubt there will be trouble. They will have to min#§
the coin. If I am not mistaken and if this is not done, you will see that in the
third year everybody will be bringing the paper and asking you to pay. Then
vou will see the reasonableness of what I am urging.

THE HonNourasre Mr. C. E. JONES: Does the Honourable Member con-
template that these token coins should be interest bearing?

Tre HonouraBLe Sir DAVID DEVADOSS: You can calculate that when
you pay the money. You know how much you ought to pay. Your Department
can easily ascertain that. Supposing I buy Rs. 10 worth of notes, you know
how much to pay. Your Treasury has to do it. The difficulty is in preserving
the paper for so many years. You do not take into considerat'on the babts
of the people and what they think about these notes. You will be more success-
ful in your attempt to make these people take up your war loan if you only adop¥
my suggestion. '

1 shall say a few words about these new taxes. I do not object t» the taxes.
Of course we have to pay. But let these taxes be in opcration only diring the
duration of the war: Once Government levy a tax, there is alwavs the law of
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inertia operating. They will pever get out of it. I will give you on. instance.
In Madras, in order to finance one of their favoured plants the Congress Govern-
ment imposed what is known as sales tax. They did so in order to balance the
Budget as they were losing heavily owing to prohibition. They muade two or
three districts dry. \Whether they were really dry or not is another thing. This
year the present Government have suspended prohibition. So, those districts
have again become wet. But what about the sales tax? It is coing on. The
Madras Government have got a surplus of 5 crores. But the people are suffering
on account of the sales tax. If Government levy a tax once, my experience
ig that they will never give it up. Make it a point that these taxes, which we
will readily pay, are only for the ®uration of the war, because these tuxes,
especially those on coffee and betel nuts, affect the poor people, not the well-to-do
people. I will offer a few remarks as to the way in which the tax ought to be
collected and how the Act is to be administered. I do not know whether many
of the Honourable Members here have ever seen a coffee plant. Of ccurse, my
Honourable friend Mr. Jones, who comes from Madras, knows all about it. The
coffee crop has® to be gathered during a course of 8 to 4 months. You do nob
gather the crop as you reap wheat or any other grain or some fruits. It ripens
slowly, month after month. It begins about October and goes on till sometimes
Janpary. T am now talking of the poor people, not of the big estates. The
difficulty is this. T am talking especially of Kodaikanal which I know very
well. The ordinary people, have got these coffee plants which are only abouf
4 feet high in their backyards. They collect the coffee berry put it in the Sun,
dry it, husk it, i.e., remove the skin, and then powder it and make coffee.
These people want coffee in cold vplaces like Kodaikanal. What steps are you
going to take to see that the village headman or the village munsif and karnam
do not oppress them? Suppose a man has got 10 coffee plants. Fe muy ged
probably 1 1b. or 2 lbs. of coffee seed. He will be at the mercy of the village
munsif. He might go and get hold of it. There are big estates lower down on
the lower Palanis, but there are small people everywhere in Kodaikanal growing
coffee plants. We should take care to see that they are not oppressed in any
way by the lower officials. The same with regard to arecanut. Arecanut is
grown very largely on the West Coast. Almost every compound, every back-
yard, has got arecanut palms and when it is ripe, the people in the house take
down the §ruit. remove the skin and use it raw. Some people no doubt dry it
but several use it raw. In all these cases there should be no harassment by
saying, ‘‘You have not got correct accounts; you have not brought before us all
the crop you have got’’. When there are only a few trees, what accounts do
you expect them to keep? I submit that in framing the rules under these two
Acts you have to see that people are not harassed in any way and sufficient
provision ought to be made for their making use of what they grow in their own
.yards. The thihg is different with regard to tea. You cannot pluck tea leaves
and then make your tea at once. It has to go through so many processes.
Ordinary people do not grow tea in their gardens. The same is the case with
regard to tobacco. You cannot go to a garden, pluck a tobacco leaf and use it
at once. You cannot make it into cherot. cigarette, cigar or even bidi. In these
cases it will be easy, but in regard to the other two cases I submit that the rules
must be such as not allow the lower officials to harass poor people. It may
be said that we have not got enough money and therefore we have to tax
the people. As I say, in Madras especially. the taxes are very heavy.. The
Government have recently enhanced even the stamp duty. We are yraving no
doubt very heavily but the Madras Government has raised the stamp duty and
so on. You have cot about 2,000 millions in Fngland. Why don’t you tak.e s
few millions and make use of them?
You will say:

“It is economic heresay. You do not know anything about economic; it iz not proper
that we should take any portion of it and therefore we must tax vou.”

With all respect to the so-called economists I say burn your books. We are
in a war. We are in an extraordinary rituation. Therefore do not depend upon

7/ s
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all those theories which you have learnt in school or which you think ought to
be practised. Use your common sense. I am giad that the Honourable the
Finance Membar will be here next year and introduce next year's Budget. What
is he going to do next year? ‘['he war is not going to be over in a day. The
war in the East will take a long time. 1f I say on my own authority I will be
told **you do not know anything.”” But I will quote Col. Knox who says that the
war in the East will go on till 1949. We are only in 1944. What are you going
to do next year? What are you going to do the year after next and so on? You
are taxing the people to the utmost limits possible. Do not raise your tax any
further. On the other hand you have got a thousand millions at least in England.
Why don't you take a portion of it? Do not think of economic principles which
you can follow in ordinary years, we are living in extraordinary times. This
year we will pass this and everything will be all right. We do not know what
is going to happen next year.

In this connection I should like to say that the Finance Department ought
to have control over thé military expenditure. There is no use of doing auditor’s
business. The auditor looks at an entry and sees whether thete is a voucher
for it. But the question is whether the entry is necessary or not. Therefore
the Finance Department ought to try its best to keep a check upon unnecessary
-expenditure. Necessary expenditure must be incurred; otherwise we cannot
win the war. 1 am saying this after readinz this morning’s paper. Half a
dozen people are charged with having cheated Government to the tune of Rs.
lakhs by selling bad ghee or adulterated ghee. I do not say anything about the
case which is sub-judice. I cannot go into the merits. There is a great deal of
leakage. Only the other day I heard- another instance. "It seems a contractor
was asked to give an estimate for a certain thing. He carefully went into the
matter and gave an estimate for Rs. 8 lakhs. . The officer who was resp-nsible
for it said ‘“What a fool you are. Make it 40 lakhs.” It was very difficult
for me to believe that but I was assured that it was a fact. There are other
instances. I do not want to take up the time of the House. But there are
these leakages. These things do not benefit the Government but only a few
people. The Finance Department should therefore not merely look at the
figures and the vouchers, but they should see whether these things are necessary.
If the military people tannot control the expenditure, have your own depart-
ment, your own men. The military may resent that, but you can explain to
them ‘‘Here is leakage; we have to find the money and we have thereforb to see
that it is not wasted.’’

With your permission, Sir, I wish to speak on another matter, because you
gave advice that we should not stray into other matters. After the taunt that
was levelled against us on Monday last, I have received a brief on behalf of the
Indian Christians to urge a few things, which [ will do with*your permission.

' The first is ever sirce the Federal Public Service Commission was appointed,
not one single Christian has been allowed to go through. That is a fact which
can be verified. The second is that in all the departments of the Secretariat
here there is not one Christian Secretary or Under Secretary. I am spesking
from a brief, which I received since Monday last. Thcre are 11 Nonourable
Members here. Could not one Christian be found—there are about 10 million
Christians in this land, we are supposed to be the second Minority Community—
to fill one of the places here? Another point is that for the last 15 years the
Madras High Court has not had a single Indian Christian on the Bench. It
might be said that it is a Provincial Subject. That is only an excuse. When
you want somehody else, you can get a man from Bengal or from Delhi; but
when it is the question of an Tndian Christian, you do not at all care. Tt is
the prodigal son that gets the fatted calf killed for h'm. The other son does
not get anything. We are people who by our training, culture »nd religion
are loyal to the Government. We do not complain. We are not voca'. We
do not out of 100 questions put 80 questions about commupal matters. T never
did that. But I have now heard about these thincs, and the Governmenf§ is
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callous about these people. 1 &4m afraid you will be driving a very loyal set cf
people into the camp on the other side. With these words, I support the Bill.

Tee HoNouraBLe Sie RAMUNNI MENON (Nominated Non-Official): Sir, ‘it
will perhaps be helpful to examine in the colourless light of common sense,
common experience and common knowledge some of the main iesues that have
come up in the course of the debate. Such a process will be conducive to
clear thinking and might conceivably help towards the formation of sound
judgment on some of the problems with which we are concerned. I do not
propuse to enter into the constitutional question. To my mind, whatever the
nature of the Government that is in power, the Budgetary requisites have to
be met and it makes no difference to me what the nature of the Government
is. 1t is admitted that we have to find a large amount of revenue to meet
the expenses of administration and Defence and to facilitate mutual aid
between the Allies who are fighting the enemy on the borders of India. No
Chancellor of the Exchequer can create money. He must take it from where
he can find it. .

TrE HoNouraBLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan):
Tne Bombay Plan has created money.

Tue HoNourapLe S1R RAMMUNI MENON: Any Chancellor who attempts
it will-not hold office long. I must say, looking over the past few years, that
our Iinance Member has with a kind of uncanny instinct touched the right
spot and at the right moment, and his taxation proposals during the last 4
years have been and this year will be eminently satisfactory. A contention
has been pul forward by several speakers today and by others «!'so on other
occasions, that we have practically reached the limit of taxable capacity. Now,

. my difficulty in accepting that position is simply this. I do not know of any

criterion, any formula, which can be applied in an objective munner as a test
of the limit of capacity. There probably is some such formula. I believe
our formula is to calculute the proportion of taxation per head to the p:r
capita income. Whether that is a sound criterion or not I do not know. But
even if it is, it ‘cannot be applied to India, as it is noforious that in this
country economic statistics are either lacking or unreliable, so that to -my
mind the contention that we are heavily taxed has no other meaning than this,
that several powerful interests in this country are not willing to be tuxed any
further. I dm not denying that that attitude is not an important peychological”
factor, and might have some effect on the economic activities cf the country.
But such an attitude is not a sure indication, is not evidence, of their inability
to bear further taxation. I myself think that we are able to bear all the
present taxation and more. The ample evidence that we find all uround us of
currency notes changing hands so frequently and so easily smong people who
in the prewar years would have looked at & rupee ten times before parting
with it is some indication that our income has very large increase in the last
two or threc years. Look at the deposits in the Banks. I.ook at the clamour

for import of capital machinery into this country. It does not look as if
there is any acute shortage of funds.

. Now, some remarks were also made on the incidence of income-tax in the
higher ranges of income. I have always thought that England was one of the
wealthiest countries in the world and that there were many people there rolling
in wealth, millionaires, multi-millionaires and so forth, and it was a pleasant
surpris> to me to find in a recent book, ap authoritativ

) e book, the other day
that undc-.r the rates of income-tax and surtax which were introduced in
England in 1941-42, which I believe are in force today, the ceiling of income,

of net income, in England now is practically £7,000; that is after the recipient

bas paid all his taxes his spendable income is £7,000 per snnum. Now, 1

wonder how this country will figure when such a test is applied. I should like

somebody to 'look into this question—I have never looked into it mysalf. I

also have some recollection of reading some time ago—1I cdnnot give the exact
-

[%
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reference at the moment—a statement to the effect, that the number of people
in Fngland whose net income is more than £6,000 is very limited. Well, if
that is the fate of rich people in England, in this country, which is proverbialiy
poor, with 8o many people with big incomes, 1 consider that the richer classes
should bear a very substantial part of the burden of taxation. I have there-
fore no sympathy whatsoever with that class of people who say that the higher
ranges of income are subjected to excessive taxation. I do not believe it.

All the speakers who have spoken seemed to be more afraid of the death
duty than of death itself! They have never referred to it at all. Personally
1 think that the proposed death duty is one of the most equitabie wethods of
taxation and I am very glad that there is a prospect of its being introduced
in this country at an early stage.

There is one other matter which 1 do not think has cttracted sufficient
attention at the hands of the Government, of India. I am perfectly well aware
that the subject I have in mind is a provincial subject. Still it should be
within the competence of the Government of India to advise Provincial Govern-
ments in regard to it. I am referring to agricultural income, the very rich
landholder, or landed proprietor. Every other class in this countpy is bearing a
due chare of the burden of taxation. Those who receive salaries, _the big wage
earner, those who receive their income from investment, property owner—all
these are taxed, but not the man who receives his income from agriculture.
There is not the least doubt that the receivers of agricultural income have
benefited very largely by the recent increase in prices and I think it is only
fair that that class should bear their due share of the burden of taxation.
In regard to this matter, I know there are several Provinces in India which
have introduced some kind of tax on agricultural income. I believe in Bihar
there is such a tax, also in Orissa and Assam, and I believe they are pro-
posing it in Bengal. Travancore has set a very good example in this respect.
There they have levied or decided to levy—I am apeaking subject to correc-
tion, the Honourable Finance Secretary can correct me—they have decided to
levy a tax on agricultural income. Not on all grades of income: There is an
exemption limit, upto Rs. 5,000, T believe, there will be no tax but over and
above that there will be a comparatively low tax. The amount realised will
be kept in reserve for post-war reconstruction. I think this is a tax which
deserves looking into by the Government of India.

Now all taxation and all borrowing at the present time serve a double
purpose: t6 provide the money for the Government and also to act ass unti-
inflationary measures. That is an extremely important aspect which should
be borne in mind at the present time. o _ . )

A third approach to the question of taxation is this. Taxation, especially
progressive taxation, that is direct taxes on income, excess profits, death duty,
is & well-known and recognised method of equalising income and wealth in
the conumunity and is an instrument which should be generoualy qtlhsed in
future in this country.

There is another sspect, Sir, from which the question of taxation should
be viewed. 1 am afraid I shall be causing some pain to my Honourable
friend, Sir David Devadoss. He expressed the hope that the present taxes
will not last after the war. My hope is- that the present taxes will ve main-
tained further increased and that they will be retained as parts of & perma-
nent system in this country. My reason is simply this. The problems that
lie in front of us are far greater in magnitude, and importance snd in the burden
which they will impose on us than the problem connected with the prosecution
of the war. We, Sir, want for the reconstruction of* society, for the expan-
sion of economic activities in this country thousands of crores
of rupees—not a hundred or two hundred crores but thousands
of crores—and I consider that, this is the time for building up a
system of taxation which will serve as a scaffold for raising the tax structure
of the coming years. I therefore appeal to the Government not to miss this
opportunity but to go on increasing the taxes and improving the tax system. The
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limit of texable capacity in thig country is not.in sight. Increase taxation and
build up a—.

Tre HorouvraBLe THE PRESIDENT: And have more c¢vasions!

Tue HoNouraBLe Sik RAMUNNI MENON: I know, 8ir, that I am’
speaking against you!

Therefore, Sir, considered from all these ungles—whether for providing the
needed money, or as anti-inflationary measures or for equalising the distribution
of incorue and wealth or for building up the tax structure of the future—the
present policy of taxation and the principles underlying it are sound and L hope
they will b» pursued with vigour in the coming years.

Tux HoNoUraBLE Rar Bamapur SRI NARAIN MAHTHA: Invite Stalin to
dictate the procedure,

Tae HoNouraBLE S RAMUNNI MENON: Very well; we may have to
think of procedure. \

Coming 1o the question of inflation, I have already referred to the effect
of taxaticn and porrowing on inflation. The more saving that can be effected,
the more borrowing that can be effected, the more inflation can ke cheeked.
Now, in rcgard-to this matter, there are only a limited number of recognised
methods for combating inflation. Taxation and borrowing—that is one.
Rationing and price control—that is & very important method. I <hall not
deal with that on this occasion, because that subject has already been dis-
cussed when the food question was before the House. But I do hope that the
importance of that method will not be underestimated. The other method is
to incrcase the volume of consumer goods that are made available in this
country, either by increased production here or by imports from abroad, and,
as un important part of the method, the import and sale of gold und rilver in
this country. There was some complaint, not for the first time, that the sale
price of gold in this country is far in excess of its price in London. The
Honourable the Finance Secretary admitted the fact and explained the situa-
tion on o previous occasion. I was perfectly satisfied with the vxplanation that
he gave. In this connection, it is interesting to note what 1 read in the J.ondon
‘“Economist’’ some time ago: that in Egypt, the sale price of gold last year
was £16 per ounce. The A same gold which was purchased in London at
£8-8-0 was sold in Egypt at £16. We ought to be thankful that we are getting
it for £14 aud odd an ounce.

Tuoxk ‘HoNouraBLe Me. HOSSAIN. IMAM: Small mercies!

Tre HoNouraBLE S1R RAMUNNI MENON: Look at the u:atter from another
angle. The price of gold in London is £8-8-0. If we press the.point of view
which is being urged by critics here, who is going to benetit? The seller who
sold the gold to London will claim the profit. I assume that the gold was
purchased from South Africa I saw in the papers the other day that the
question of the Sale of gold in this country raised in the South African Parlia-
ment a few days ago. We are not going to get anything out of it: it is either
London or South Africa that is going to profit.

Tug HonouvasLe Mr. HOSSAIN IMAM: It is we wh> pay—and we have
nothing to share!

Tue HoNourasLe Sir SHANTIDAS ASKURAN: Why should not the Gov-
ernment of India purchase from South Africa and sell hera?

Tae HorourasrLe Sik RAMUNNI MENON: We are not so free as to be able
to get gold from outside. There is no international trade. Everything is
controlled.

Tae HonourasrLe Rar Bamapur SRI NARAIN MAHTHA: Why is nur gold
kept locked up in London? .

Tae HoNorvraBLE S1R RAMUNNI MENON: Suppose, for instanee, tomorrow
America, in a mood of generosity, offers to Great Britain: ‘‘Look here, under
th: lend-lease we offer you, free for the present, 10 million ounces of gold.’”
Now, suppose England sends the gold here and seMs it at the current price;
can you blame London for doing it? We should be very glad if we could get



INDIAN FINANCE BILL 543

that quantity of gold imported into this country; saie of gold is cue w the
most powerful weapons for combating inflation. = And 1 am very glad that the
Honourable Finance Secretary refused the other day to disclose the mmount
of gold that is being sold in thig country. An atmosphere of :nystery will be
extremely helpful in confoundirig the speculator—and ihat is the man whom
you want to confound. : -

Then, Sir, another suggestion which is sometimes 1made is that foreign
investments in this country, rupee or sterling, should he repatriated Well, I
express no opinion on the equity of that proposal. If such a thing cculd be.
negotiated between the parties, weil and good. But there is one-point to be
borne in mind. It is only too obwious that for our post-war reconstruction we
shall want foreign loans. If that is so, why take all this trouble 1cw of
‘repairiating, when as soon as the war is over, we shall have to be asking for
more loans? Why not let things remain as they are.

I now come to my last point, and that, to my mind, is the most important.
The Government are not doing enough in the preparation of plans for post-war
reconstruction. When I say, this, I have in mind particularly the most essen-
‘tiul services, the most important social services—education, health, and
nutrition. 1 do not minimise the importance of communications. All these
four go together. Now, the tirst duty on the part of the Government as soon
as the war is over is to give effect to proposals which they should mature now,
-without any delay. Schemes are already ready for some of the subjects;
others. 1 hope, will soon be ready. 1 trust that the Government will take up
these matters seriously and take them in hand at once. The cother point which
1 wish to urge is, as I have already indicated, that Government should now
begin building up reserves for reconstruction. = Madras has set a very good
exarnple in this respect. I see in the budget for 1944-45 that they are setting
apart Rs. 5 crores for reconstruction purposes. ' That is un example which the
Giovernment of India may well follow.

With these few remurks, 1 heartily support the taxation proposals.

"Fug HoNnouraBLE MR. R. H. PARKER (Bombay Chamber of Commerce):
Bir, my Honourable friend Sir David Devadoss suggested, amoug cther things,
that we ought to spend some of our sterling balances now. How he expects
the Honourable the Finance Member to be able to do it, I do mot know.
He could not spend them out here, and they would spend them m England 1or
wur purposes if they could do so. I am rather afraid of the hfuture, if Sir
Ramunni Menon becowmes the new Finance Member after the war ’s over, 1
amn afraid we shall have a poor time! ‘

Mr. Supru this morning was very critical, as usual, of defence expendi-
ture. lle seemed to indicate that we made a very bad bargain with Great
Britain so far as India was congerned; and he suggested, 1 think, that if
‘ireat Britain had not been, what he calls a superior Government, there
would have been a ‘better bargain so far as.expenditure od the Burma cam-
paign is concerned. I say this, then: If Britain had not bLeen in the position .
of a trustce, she certainly would not have been willing, nor could she have.
been éxpected to be willing, to bear the whole of the campaign in Burma on
her shoulders. It would not have been reasonable to do it. ,

Tre HoNouraBLE MR. HOSSAIN IMAM: 1Is the United States charging
anybody for her conquest of the Pacific islands?

Tue HoNouraBLE THE PRESIDENT: Order, order.

The Hoxourasre Mr. R. H. PARKER: I think Mr. Sapru among many
others immorce the vastly different and worse'sityation in which rther nations
are placed—the amount of money they have had to apend, &nd the physical
l}orrors ‘which they have had to endure. And when vou look purely at the
tinancial side, what are we spending here? Something like five days ¢f Great
Britain’s annual expenditure | ' .

':F’HE HovouraBe Mr. HOSSAIN IMAM: Will the Honourable Membee
clarify what he said? * |
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Tus HoNouraBLE Mi. k. H. PARKIR: What 1 said is quite clear. 1 said
we were spending something like live days expenditure ot the unnual expendi-
ture of the United Kingdom.

THe HououRABLE MR. HOSSAIN IMAM: What is the daily expenditure of
the Lnited lingdom:?

Tur HoNouraBLe Me. K. H. PARKER: It is something like i4 crores, I
think.

Tue HoNourabLk Mz. HOSSAIN IMAM: We spend 276 crores on defence!

Tue HoNouraBLE Mr. R. H. PARKER: I would like to say a few words
on price control. There is no doubt that in respect of goods produced in Indis,
there are obviously very great ditficulties. I do think, however, that there has-
not been done in the past by Government or anybody else as 1auch as might
have been done in respect of imports. There was a time -when there were
being sold in the black market all sorts of things—drugs and so on—ut simply,
colossal prices. That, of course, hus recently been improved. But I think
they were very slow in doing it. A good deal has been said on the subject
of the price of gold in India. As 1 said on a previous occasion, 1 cannot see
why Great Britain should pay the inflated prices which have been charged in
this country for everything which she has purchased here and sell gold at her
own locul prices. There is an_interesting comparison there. "You may lnow
or you may not know that wheat in Australia is about }th of the price that it
is selling at in the Punjab.

Tee HonouraBLE Me. HOSSAIN IMAM: Its landed cst is higher.

Tue HonouraBLE THE PRESIDENT : Order, order. You can have vour own
say. Don't disturb him.

Tue HovouraBLe Me. R. H. PARKER: The landed cost of Australian wheat
is approximately 50 per cent. of the price in the Punjab.

The Honourable Mr. Kunzru last year asked me why I suid that the
E.P.T. had an inflationary effect. Unfortunately I was not here to cnswer
that questicn on the Finance Bill. I would therefore like to say a few
words on the subject now. The fact is that a tax of this kind depends very
largely on the attitude of assessees. If the assessee takes ¢:very possible oppor-
tunity to dispense largesse in the form of bonuses or dearness allowance or
one sort of thing or another, because it is largely at the expense of the State
then, the object of the tax is greatly lost. For this rsason I think that an
increase in income-tax, super-tax. corporation tax and so on is a far sounder
tax in the existing circumstances. Inflation, we have always thought, had to
be fought. F¥From the beginning of the war it was an obvious menace, espe-
cially in India. Only one thing that is not, being done and that Government
ought to do more thoroughh is the very severe control of new capital - issued
by companies. I ‘think that a large number of new companies have been
form~d which have no real beneficial effect on the war effort. I think the only
test in these matters should be the war.

Somebody asked—I think it was Sir Ramunni Menon— how income-tax in
the U.K. compared with it here. 1 will give you some figures. A gross income
of £50,000 a year in Fngland produces £5,000 net. A gross in:ome in India,
under thesc new Budget proposals, of £10,000 produces £5,000. That is a
fairly big difference. Sir Ramunni Menon's friend who gets £7,000 a year has
a gross income of about £300,000. There is of course this to tske into
consideration that the cost of living has been much mare successfully con-
trolled in the U.K. than it has here.

I was glud that the Honourable the Finance Member agreed in enother
place. to initigate, if not avoid totally} the hardships which will come from the
incidence of deposits to he made compulsorily resulting in immobilisation of
more then 100 per cent. of excess profits. I welcome, therefore, the omend-
ment which ir in the Bill before us now and I am glad that it was included.

I think that what I call the new gamble, in case you are lucky you get
Rs. 50,000, or nothing if ‘you are not lucky—is an excellent scheme. I think



it is & pity that it was not introduced before X 'mas.. I sent for some
bonds, I ususlly give some X'mas presents, and I could not get them then
with the result that I had to give moncy instead.

The Finance Member has my very sincerp sympathy, having had 5 years
of such difficult times. There is one :unendment I would like to suggest to
the Companies Act, and that is. to give powers to Directors of Companies
to place to reserve these compulsory deposits. If you do not do that—and -1l
“ Directors have not yet got the power to do it—there is always this cerious
. “trouble. that you will have an inflated carry forward from year to year. 1t looks

s very large sum, but consists, to an extent, of deposits made with Govern-
ment and therefore you encourage the sharcholders to demand increased divi-
dends, which is against the interests both of the company and the slare-

holders, gnd the country.
 Tar HonourapLe -Sir SHANTIDAS ASKURAN: Most companies have that
ypower, in Bombay at least, so far as I know.

Tur, HoxovrasLe Mr. R. H. PARKER: The difficulty is that the Articles
of Association do not always give the Directors adequate powers to place these
guras to the reserve fund. They have not got the necessary powers to transfer
them to the reserve fund or a reserve fund and they have o leave them in
the profit and loss account as carry forward from time to time. There is an
inflated appearance of profit which does not in fact exist for the time being.
Even after the war, when you get these deposits back, it is highly undesirable
that thay should go into your profit and loss account and you xhould be faced
with demands for a very large dividend. This i3 a matter for the Commerce
Department and I hope that they will give it their attention.

I would like Government to give an undertaking that any defects that are
found in thes. measures during the coming year will be sympathetically consi-
dered and remedied next year, as was done in the U.K. when the frst E.P.T.
Bill was before the Commons. I would go further and say that in existing
circumstances, where there are glaring defects, they should be dealt with by
Ordinance. The Ordinance has its disadvantages. Let us have some cf ite
advantages. .

T think the Income-tax Bill was dealt with much too quickly. There was
clearly insufficient time between its introduction in the other House and the
sifting of the Select Committee. It was only a matter of a few days actually.
The Gazette containing the Income-tax Bill itself arrived in Bombay—m
particular constituency—on Tuesday and that gave them only 2,days to seng
-off wircs by Thursday. These wires arrived only on Saturday here ®while the
Belect Committee was sitting. No constituency can possibly have time to
study a complicated measure like the Income-tax Bill in 2 days, and ccrtainly,
-as long as wires take 2 days to get from Bombay to Delhi, you should have
more time. The general principle should be admitted that Bills should be
introdused much longer before thev are dealt with so that the public :ay have
a proper opportunity of considering them. .

I welcome very much these admirable reports on the future of tramsport,
road-rail and all that sort of thing. T am glad that these post-war prepara-
tions are being actively pursued. !

I would just like to say one word ahout Sir Reginald Maxwell. Personally
I am very sorry to lose him. T think he has had an equally difficult time as
‘the Honourable the Finance Member has gone through, though the problems
have been quite different. T think that historv will say that he was a jus§
and wise man in the interests of the masses. ' A

Trr HoNourABLE SArpar Baranprr SOBHA SINGH (Nominated Non-
‘Official): Sir, T am grateful to the Honourable the’ Finance Member and to the
Honourable Mr. Jones for the small mercy thev have shown to the request I

, made in the beginning of the Budget discussion. Tt is a verv small mercy
_:u]tait will help replacement and adds-very little to the dividends of the share-
olders.

¢ 9D
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_ Sir, the opposition that has been seen here and in the other House to the
Finance Bill is on two or three important points ugainst the Government.
One is that there is corruption in the Departments. Another is the inflationary
tendencies in the market and the irresponsible way in which the Government
are administering the country. 1 take it, Sir, that the first point is about
corruption in the Government Departments. As an employer of a few hundred
people 1 know how difficult it is to get really honest und reliable men. Every
one who has got to deal with employment in business knows the difficulty.
The Government of India employ hundreds and thousands of people in their
different Departments. It is rather difficult to keep so strict a check pn human
iemptations. Compared with the huge Departments and the powers given to
each individual, I think the Government of India are very lucky to have really
very few people who are not caught. But I feel thut it is not fair to the Govern-
went of India that their honest officers should be attacked. The way they
are administering the country and discharging their duties is very difficult $o’
find anywhere else. Of course I have a good deal to do with several depart-
ments. I see people of different kinds. 1But I think the Departments of the
Government of India, 'eaving a few exceptions, should be congratulated on
the integrity and honesty of their staff. The other thing is about inflationary
tendencies in the market. There is no doubt that a good return on the capital
investment, good crops and the good prices that the producer has produced has
brought some prosperity to the country and that is quite clear from the money
market. To check this I personally feel that Government should immediately
take steps to bring gold and silver in the market. These valuable metals are
u greater attraction to the average ordinary man in the village. Without much
difficulty the cultivator will relieve himself of his cash money and buy the
vsluable metal and Government will be getting profit on such heavy prices as
they are selling the gold and silver and at the same time this extra money will
come into the Government treasury. Another thing that I.wish to speak on
is Defence Bonds and Defence Loans. This is also an item which requires
very serious consideration. As a citizen I feel it is our duty to haelp Govern-
ment and induce people to invest their surplus funds in Defence Bonds. In
this connection I should like to bring to the notice of the Honourab'e Mr. Jones
that if the small Rs. 10 certificates or postal cash certificates and Rs. 100
certificates, ipstead of paper, are made into a certain coin it will be much more
appreciated by the small people. There is no doubt they lose paper; and if
# token coin of Rs. 10 is sold for Rs. 8-12-0 as it is at present sold with date
marked and if it shows that in the year so and so it will be worth Rs. 10, it
will be safely kept in the villages and 3 poor man can easily handle it. The
Honourable Mr. Jones just said how is interest to be calculated on it. It is
very easy to calculate interest. You issue at a certain price and it will have
a certain value affer a certain date. Rs. 100 you can issue at Rs. 95; you can
say in 1952, it wil be 100. It will not be difficult to calculate interest. It
will be appreciated by small people. I am sure it will become popular.

I am sorry I missed one point about corruption. In criticising Government
1 wish Opposition members would realise that we had in our country what is
called an indigenous Government for a few yeurs. Can they say that there
wae no corruption? Can they say that they have been able to check the
working of human nature. You will meet good and bad people at the same
time. But I personally -feel that the Government of Tndia as it is today .is
fav better than many Governments.

Then, S8ir, some constifutional points have been raised, .constitutional
points about Honourable Members of the Executive Council, because they do
not represent different parties. I have got no grouse because I have no party
of my own, but I can say one thing. T am sure they represent their com-
munities and the different interests. As to my community, I can say with as
foud voice as I have got thate the Honourable Sirdar Jogendra Singh, has gof
the fullest confidence of the Sikh community. He has got the confidence of
the moderates, he has got the confidence of the Akhalis, and he has got ‘the
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confidence of the Sikh League. Kvery Sikh has got confidence in him and he
represents the Sikh community here.or elsewheye, and 1 am sure that if &
vote is taken nobody will be able to get 5 per cent. votes against him wherever
he dtands.

Another thing about the constitutional point. 1 feel that the money
that We ure going to-spend on the 2 million men who have been recruited
should not be grudged. These 2 million men are fighting the battle of the
freedom of India. These young men are fighting our buttles on the Indian
border as well as outside and these young men will produce leaders who will
lead all communities and all sections of opinion. The Indian problem, political,
social, divisional and geographical, will be solved by these leaders and I look
torward to the day when these people will come back victorious to their country
«nd dissolve all these parties and make one party of leaders who have sacrificed
<verything for the sake of their country.

Tae HoNourABLE Sik SHANTIDAS ASKURAN (Bombay: Non-Muham-
madan): Sir, I propose to offer only a few remarks on certain points in the
Finance Bill. It is perhaps hardly necessary for me to say that in offering
ihese criticisms I have no personal interests to advance. My *Mill is closed,
as it was working on imported art silk yarn. Sir, I am only viewing the pro-
Tosal of the Finance Member to immobilise the entire excess profits as one
lcyal to my country and anxious to belp the war effort. I cannot but point
out again with the utmost emphasis that the Finance Member, by persisting
in these proposals, will not only be dving serious harm to the finance of Govern-
ment but by crippling industries will discourage production. It has been
admitted that India’s production played a great part in winning the war in
the Middle East. And now, Sir, when Japan is at our very door T should have
«xpected the Finance Member not to ignore the warnings and the lessons of
the past and embark on taxation measures which are bound to interfere with
production and thus increase difficulties both in the conduct of the war and
in meeting civilian needs. :

Sir, I am aware that the Finance Member has made some little concessions.
- But my complaint is that they are extremely small and do not materially alter
the position outlined in the Budget. .

Bir, 1 feel encouraged in taking the line I have done by the remarks of
Sir Joseph Kay, who must be wellknown to the Vinunce Member as a
business man of great experience and sound judgment. >

Speaking at the Annual General Meeting of a group of Companies in Bombay
recently Sir Joseph Kay observed: ‘‘The immobilising of the large liquid
balances indicated in the Finance Member's Budget proposals, if given effect
to in their present form, must. in the not- very distant future, have serious
consequences on the finances of one’s business. Though a speed up of tax
collection is very necessary for many reasons, Government seegn to have over-
Tooked the fact that owing to high commodity values, much more working
capital is required than was the case four years ago. The maintenance of a
large carry over of raw cotton stores and other materials to meet the require-
ments for cloth and yarn on the one hand and the handing over of all the
liquid cash to Government on the other would compel the companies to resorf
to borrowing probably at higher rates of interest than they would receive on
their compulsory deposits.’’ ‘

8ir, I need not apologise for the length of the quotation I have just made
from B8ir Joseph Kay’s speech. I want the Finance Member particularly to
note the warning given by Lim that the taking -over, of ' liquid balances would
have the effect of compelling companies to resort to borrowing at higher rates
-of interest. Has the Finance Member considered how this may react upon
Government’s own borrowing policy? Tast year it was no doubt a great
success. But is he sure that it would be an equal success in the coming year?
‘On the other hand, 8ir, is it not possible that for the reasons mentioned by
‘Sir Joseph Kay Government may find it increasingly difficult to make a success
-of their loan policy? . ‘ ’

k]
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8ir, I have already referred to the fact that the E. P. T. has been raised
rirtually to hundred per cent. aund that the stundard profit has been further
reduced. It is recognised by uuthorities on the taxation of war wealth that
while E. P. T., if the rate is from 20 to 30 per cent. is harmless, a 100 per
cent. tax, such as was imposed by the Italians in a weak moment ufter 1919
and 18 now in force in Great Britain, is most undesirable. Sir, if that rate is
undesirable in @ highly wealthy and industrialised country like Britain, it is
not necessary for me to point out that in a country like India, which is
.economically and industrially backward, the effect will be almost completely
t6 kill all financial incentive for industrial enterprise. Such a scheme of heavy
taxation without any regard for ite effects on industrial development can only
result in reduced production, with a consequent rise in prices. In other
words Sir, I have a grave fear that the Finance Member will produce
those very results which he is anxious to avoid. T shall give this House
‘R still more  authoritative opinion. Tn the ‘“World Economic
Survey 1941-42”, issued by the T.eague of Nations, it is stated
that ‘‘Another method is to block a part of consumers’ incomes by
compulsory saving. This device, though introduced in an increasing number
of countries, has not so far proved of great importance quantitatively, not even
~in the United Kingdom where it was first adopted.”” T do hope the ' Finance
Member would pay some heed at least to the opinion expressed by the
specialiste of the T.eague of Nations.

Tt is true, Bir, that industrial undertakings would be able to lay by some
- reserves in the form of compulsory deposits. But it must be remembered that
‘the immediate effect would be, as pointed out by Sir Joseph Kay, verv serious
indeed. Then, Sir, there is a point to be considered - regarding the interval
between the payment of the deposits and the time when they would be repaid.
"This interval may well run into some years during which factors may arise
demanding large liquid resources. What would be the position of companies
faced with such demands but unable to meet them at the proper time®
Again 8ir, in the case of several firms which are making substandard profits,
no return of E. P. T. will help them. But they, too, will be in need of recerves-
with which to face the future. Sir, the Finance Member will forgive me for
saving thaf he has taken n verv onn.cided view of the effects of his proposals.
"He has_overlooked the fact that only a handful of companies are making
-standard profits. Very many more concerns whose profits are much below Fhe
sfnndard. have to pay their $wo vears’ dues of sceumulafed taxes.

Sir, . the more T reflect upon these proposals in the Finance RBill the more
T fear that they will prevent the accumulation in any substanfial measure of
-savings. The result must be that sources from which funds are to be obtained
foﬂr r}ﬁig enterpriser and for the development of existing ones wounld he seriously
- affected.

Tt is for these reasons, Sir. that in mv speech on the Budget T nleaded for
~the softening of the measures proposed bv the Finance Member for further
taxation and in particular for the reduction in the rate of deposit. T still hope,
8ir. that mv appeal would not be in vain. ,

T hope. Sir. the Finance Member will pardon me for recalling that in 1985
T warned his predecessor against the Adirastrons effacts of the policv of selling
silver.  Unfortunatelv that warnine like manv others which are made from
these benches. went nnheeded. Nine venrs ago T had pointed out the folly of
“purchasing silver af high prices and of selling it when prices had reached the
“bottom. Sir, even at that time T had pointed out that the need for purchasing
-silver, nossibly at much* higher prices. mioht nrise in future. Sir, in this
~zopnection it will he verv interestine if T give a short history of sgilver.

The history of silver over the past decade shows clearlv that either Govern.

415y, Tent }.mve_ del.ibera ely ﬂoute.d public opinion or not understood the
exact implieatione nf the various mensures adopted bv them.
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Inspite of their knowledge that silver is regarded as a great store of value
by a mass of the Indian peoples, the Government have continued their policy
o exporting sbroad large quantities they might usefully have disposed of
these stocks in the local market, thus avoiding import of the metal from abroad
to that extent. Total imports of Silver since 1981, till the outbreak of war
amounted to 389 miilion ounces, whereas during the same period exports to-
the extent of 228 million ounces were made to the U.K. mostly on Government .
account. This certainly does not show that Government have used much .
wisdom in handling their surplus supplies of silver. In fact Government may
we | have kept this silver in reserves to be used in times of .stress like the
present when owing to Government’s inability to meet the demand for silver
coins due, perhaps, to shortage of metal, there has been a regular scramble-
for small change. Government had not the foresight to visualise this demand :
inspite of their similar experience during and after the last War when they
had to buy Silver from America at a fabulous price of $1 an ounce to meet
the coinage demand. Government are doing the same thing now and are -
paying a price of 71 cents to get silver from Amerjca for coinage purposes.

Tas HoNouraBLe Mr. HOSSAIN IMAM: Are they buying now?
Tas HonourAsiue Siz SHANTIDAS ASKURAN: Ask the Government.

1t Government had used a little wisdom—I am open to correction—they may
not have sold 125,000 bars of silver in the open market locally at low rates
and in addition to silver exported to the U.K. during the war, figures for
which are not available. ‘

Tup HonouraLe MR. C. E. JONES: T regret I cannot allow myself fo be
drawn. by a definite statement of an alleged fact, into furnishing information -
which Government have decided could not be furnished in the public interest.
If the Honourable Member now speaking wishes to communicate the source- -
of his information, I have no objection whatsoever.

Tre HonouraBLre Sie SHANTIDAS ASKURAN: Thank you. The informa-
tion is correct.

Government have adopted the same policy with regard to lmpqrt duty on-.
the metal. If one reviews the frequent changes made in this from year to
year, it would be patent as though Government have been themdelvgs sort
of taking a gamble in the metal. In principle a tax on metal which is regarded
as a store of value is obnoxious and then to vary it from year to year still
worse. The duty was introduced in 1980, at 4 annas per ounce, raised to 6 annas
and then to 74 annas in 1931, reduced to 5 annas in 1983, to 2 annas in 1936,
and then raised again to 3 annas in 1987, and a surcharge of 20 per cent,
imposed on 1942. That certainly proves beyond doubt that Ggvernment have
not had any fixed policy as regards silver and have acted as opportunists.

The Ordinances depriving the old 11/12 fineness rupees of their legal tender
eharacter have not helped the Government in any way. On the other hand,
a black market has been created even in this commodity. It would perhaps
be without a parallel that a legal tender coin is not acceptable at even the office
of issue after a particular date.

Sir, it is not pleasant to adopt the attitude of ‘I told you so’’. But I
feel compelled to observe that the deliberate sales—-

Tae HoNoURARLE Mr. HOSSAIN IMAM: Has Qovernment any stock of
silver now?

Tae HoNouraBLe Sir SHANTIDAS ASKURAN: Better ask the Finance
Becretary. .

Tnz HonouraBLE MR. HOSSAIN ITMAM : You have so much information !

Tre HovouraBLe Sir SHANTIDAS ASKURAN: Sir, it is not pleasant to -
adopt the attitude of ““I told you so”. But I feel cofnpelled to observe that
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the deliberate sales in lngland in recent years from 1941-42, have very con-
siderubly depleted India's existing stocks ot silver. The Kconomist writing on
15th August, 1942, observed: ''with Lurmese production out of the running
ior the tume being, and with the difficulty of shipping Australian silver to this
country, it follows that the satisiaciion of trade requuements luay cowe to
depend in¢reusingly on sales ot owncia. suver. Fortunately, London hoidings
are ample after the replinishwent by stupment from Indis in 1941, and m
case ot need further transiers ot the met:l could readily be made”’. Sir, 1
bave no desire to go into the details of the Silver Sales Policy of the Govern-
went o: India. My object in-referring to this matter is only to emphusise the
absence of a consistent and longterm policy, bearing in mund at all times she
interests of this country.- v s the 1allure of the tinance Member 1w see
c.early ahead and plan not so much for immediate gains but on a sound basis
86 as not to inflict perwmanent damage on the économic structure of the country
that is of the most serious concern today.

Sir, shis lack of vision is apparent noi ouly in financial matters bus in
almost every dctivity of the Government of lndxa 1t has been said by almost
every non-otficial Speaker in the Food Debate that the shortage of food should
have been foreseen very much earlier than it was. In this connection, I
would pay a tribute to His Excellency the, Viceroy who has been flying from
one province to another and doing his utmost to suve Bengal and other parts
of India from further disaster. All that I want to say on the present occasion
in regard to food is that the war is far from being over und therefore this is
oot the time to relax one’s efforts in regard to the future.

There 'is again, Sir, the coul muddle, which is not .ess serious than the
food muddle. Then there is the shortage of wagons, u problem which the Chief
Commissioner of Railways must solve in the near future. Added to these is
au unwise taxation policy in which the Finance Member persists in: spite of
all warnings ubout its adverse effects on industrial production.

Sir, betore leaving the subject o industrial production 1 would like to refer
with great appreciation to the cfforts'muade by my Honourable friend Mr. Hydari
to. stabilise the position of the textile industry and afford relief to the consum-
ing pub.c. By his great tact and skill Mr. Hydari has succeeded to u remark-
able extent in securing the co-operation of the textile industry. But 1 fear,
Sir, that.f the ¥inance Member should refuse to leave funds with the industry,
even 'this work of the Department of Civil Supplies is likely to suffer and.
prices of textile goods may again shoot up beyond control.

Tee HoxouraBLE Mr. HOSSAIN IMAM: Why?

Tre HonouRaBLE Sir SHANTTDAS ASKURAN: Beeause there will be no
production. There is no money; there is no fuel: so many things are not
available.

I shall now briefly refer to the proposa! to increase the Corporation Tax to-
annas 3 in the rupee. Sir, I am very glad that the Excess Profits Tax Expert
to the ‘Government of India, my Honourable friend Mr. Avers, is here. Before
T proceed, let me inform Honourable Members that he is the man who is so
well esteemed by public opinion in the matter of doing justice. Even if he
or his subordinate officers decide a case so as to do injustice to the assessee,
and the papers come to him, he amends the decision on his own without the
assessee approaching him. Tt is obvious that the real object underlying the
proposed increase is to limit the dividends of shareholders.

If partners of a partnership firm are entitled to draw their shares without any
limitation. T fail to understand, Sir. whv shareholders who are in a similar-
position should be singled out for unfair trentment. The proposal to increase
the corporation tax, in mv opinion, smacks of diserimination and deserves to-
be condemned. What is more, the most heinous aspect of the proposal lies
in the fact that it will not be possible to claim any refund in respect of the
increased Corporation tax. If the idea of the TFinance Member was to impose
some limitation on dividends, he could have resorted to other more legitimate
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or at lcast less injuripus means. For example, he could have raised the rate
of incometax applicable to incomes of companies. The shareholders, in that
case, would have been entitled to claim appropriate refunds. But, Sir, by
adopting the present proposal, he has hit most unfairly the entire investing
public, including millions of small investors whose main source of livelihood i8
their income on investments. -

Sir, once again I repeat that what troubles me most is the effect of these
proposals on the war activities. They must result in a setback of existing
industries and a serious handicap for new ventures. There is bound to be a
serious curtailment of commodities for civilian supplies and increased pressure
on the balance of production, resulting once again in high prices or scarcity
and misery to millions of our people.

Sir, & man in my position can oniy point out to the Finance Member the
dangers which are implicit in his proposals. The composition of this House
rules out the possibility of any suggestion bcing carried by the vote of the
majority. 1 can only therefore plead before the Finunce Member to reflect
not once but ten times before he rejects the considerations which I have tried
to set out in all sincerity. I venture to think, Sir, that the 'views I have
expressed today are not only intended to protect the interests of Indian
industry and the consuming public but also to maintain India’s war production
at an adequate level until victory is assured.

Sir, I urge the Leader of the House, the Secretary in the Finance Depart-
ment and other officials who are here to bring this to the notice of His
Excellency the Viceroy and other Cabinet Members before it is too late and
pr(;]duction fal's, as in the case of food, so that they may try and put things
right. ’

Tug HoNouraBLs M. KUMARSANKAR RAY CHAUDHURY (East
Bengal: Non-Muhammadan): Sir, 1 rise to dissociate myself from the certi-
fied l'nance |Bill now placed betore our House aiter it hus been rejected by
the other House with overwhelming mujority of the elected representatives
there. 1 have already during the general discussion of the Budget submitted
bow Indian interests are being sacrificed for British interests, how materials
from India are being secured at considerably low prices for the sake of Great
Britain while gold and silver are being imported into India at very high prices
through the agency of the Iteserve Bank which although it has its Governor
appointed by Government is now stated to be u privatc concern with whom
thg Government hus nothing to do, how DBritish concerns such as the U.K.
Comunercial Corporation and the Iiuperial Chemica. Industries are making huge
profits out of Indian exports ut the cost of the Indiun traders. High taxation
bas been imposed in India since the war began on account of war exigencies,
but we have been made to pay off all our foreign debts and buy all our railways
although the people of India afe almost on the verge of ruin and starvation.
Nay, wmoreover, we are now obiiged to lend what little we still have to Govern-
ment and measures are being adopted to raise it throughout the entire length
and breadth of India in almost every village. We all know what these
voluntary loans mean and how the poor villagers are forced to subscribe to it.
This will all the more be oppressive when the Finance Member in his Budget
speech has laid so much stress upon it. 1 would rather request the Finance
Member to suggest to the British Government to raise some money by taxing
the people there to replenish our depleted resources by paying off part of
our loans to them as we have been forced to do. His Excellency the Viceroy
said in his last speech addressed to the Legislature that he was keen upon' the
welfare of the poor masses, but the taxes sought to be imposed by the present
Budget, viz., those on tobacco, tea, coffee and betel nuts and the increase -
of the railway freight will tell heavily on them. The excise duty on tobacco and

tea has alreadv been telling heavily on the neople for they have already
fallen short of the Government's budget exceptions of last year. Betel nut is
an agriculfu=s! produce nure and simple and falls  probably wi‘hin the
rrovircial spnere, yet the Central Government is seeking to impose tax on it.

.
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It will moreover fall inequitably over certain parts of India only. These taxes,
1, submit, are hardly necessary if the policy of exploiting the resources of
India, which is at present being followed, be given up. While the Indian
Members of Government are holding up before us hopes for the future when
one does not know what their position in the country will be, their British
compeers who hold key positions are going on merrily with their policy of
exploitation. The Indian Members, if they are sincere in their professions,
should, as they have been asked to do in the other House, resign and not try
to establish that thoy are holding the rains of Government like Bharat for
the coming Ramraj. Ram has not asked them to do so; on the contrary, he is
asking them to come out. They openly say that they are quite helpless in
bringing about the Ramraj, that they have nothing to do with it which lies
entirely in the hunds of the Viceroy and the people as if they are not of the
people. On the contrary, they are, as a matter of fact, acting as obstacles in
the way of attaining Ramraj, for as the Home Member says, their existence
proves that there is no deadlock in the country and no attempt at solution of
the deadlock need be made at all so long as they have enough apke wastes
whom they would call Quislings and renegades in their own country, available -
in this country to play off against one another.

My Honourable friend Sir Ramunni Menon said that there should be
more taxes in the country to provide for future re-construction, but there
are no re-construction plans forthcoming and taxes are sought to be raised
without any fixed plan. The Government even do not say that these taxes are
meant for these re-construction plans. They say that all these taxes are
being imposed for carrying on the war and meeting the Budget deficit. I do
not see what justification my Honourable friend Sir Ramunni Menon has for
suggesting that taxes should be raised more and more.

Tae HonourasLe THE PRESIDENT: Mr. N. K. Das. .

Tae HoNouraBLe Mr. N. K. DAS (Orissa: Non-Muhammadan): T do not
propose to speak today.

Tae HonouraBLE THE PRESIDENT: Mr. Karim, will you speak tqday?

Tre HovourAsre MRr. A. Z. M. REZAT KARIM: I am not feeling well
today.

Tae HoNourAaprLE THE PRESIDENT: Does any other Honourable Member
desire to speak today?

(No Honourable Member rose.)

Tre HoNouraBLE TEE PRESIDENT: I am just warning members. They
may not all get an opportunity to speak tomorrow and they must not blame
the Chair.

The Council will now adjourn.

The Council then adjourned till Eleven of. the Clock on Thursday, the 30th
March, 1944, K





